CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67, 87, 113, 126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301, 302, 303, 319, 325,
326,327, 328, 329, 331, 333, 344, 345, 346, 347
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404,406, 413, 423, 444, 453, 488, 492,
. 499, 507, 509, 510, 557, 566, 567, 580, 582. 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6™ day of March, 2014

CORAM: '
~ Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
- Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

(W)
4

1.P.Latheef

S/o Attcka

‘Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadweep-682 558
(By Advocate: Mr.Shabu Sreedharan)

Versus

1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath

[\

Union Territory of Lakshadweep
Kavarathi Island-682 555
3. The Chairperson

" Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

Applicants



'The Executive Officer

N
“‘-fp\

\‘ N &
\. ~ &
) - \ o .

Vill age (Dweep) Panchayath

: K1 tan sland Umon Territory of L akshadwcep 682 558

The Prmupal I v
Govérnment. Senior Secondary School SN

, VKlltan Island : » LN
Umon I“emtory of Lakshadweep-682 558. ‘ Respondents N

(By Advocate:- (Mr.S.RadhakriShnan (R1,2&5)

18]

(Mr.R.Ramdas (R3)
OA 67/2013

Seedikoya.M.

S/o Abbosala Koya

Malayattiyoda, Kiltan Island -

Umon T emtoxy of Lakshadweep-682 558.

. Malsha I

S/o K1davu Komalam
1 henakkal House Kiltan Island

‘ Umon T err1t01y of Lakshadweep-682 558.

| Abdulla AP,

S/o Khalid
Allmapuxa, Kiltan Island

Union Territory of Lakshadweep-682 558.

Sayed 'Muhammed Koya C.H.

So; Muthukoya

Chamayath House, Kiltan [sland

Umon Ten 1toxy ofLakshadweep 682 558.

Rafeek Khan H M.

: S/o Abdul Rehmdn

/\Ilyar FIousc Kiltan Island
Umo j Femtory of L akshadweep 682 558. Applicants

abu Sreedharan) -

Versus



‘. Unlon Tetri ltory of Lakshadweep lepresenlcd by
. the Admmlstrator Kavarathi Island-682 555

Qr of Panchayath

l 2.
l Umon'Terrltory of Lakshadweep
.Kavalath1 Island 682 555
3. he Chalrpel son

Vlllage (Dweep) Panchayath
K]ltan Island Union Temtory of Lakshadweep-682 558

4, Th_e _I:xecuu.vg,()fﬁcer

Village (Dweep) Panchayath

Kiltan Island

Union;’l’lerri‘tory of Lal<shadweep-682 558 ' Respondents
(By /\dvocate (l\/ll S Radhakrishnan (R1,2 & 4)

3. OA 87/2013

[ Abdul Salam P.P,age 43
9/0 Saldmuhammed '
~Puth1yapu1a Kiltan Island
Lakshadweep

1d1nuhémmed
use, Kiltan Island
‘ Applicants

»I\:/I,r:.rll?r)atap Abraham Varghese)
Versus

l.' I he Admlnlstl ator

Umon Territory of Lakshadweep
Kavalathl 682 555

2. T,h Dnector Department of Science & Technology

i 4, I he Chanpelson Village (Dweep) Panchayath :
‘ I(lltan Island Lakshadweep-682 558 Respondents




R LY
presr T
L P

(By Advocate "(Ml S.Radhakrishnan (R1,2 & 3)
’ (Mr R.Ramdas — R4)

6A 1 13/2013-

Mulhukoya T, P
Slo Kidave Haji
Thuuvathapula Kiltan, L akshadweep

Sallh P I
S/o Ibrahlm Haji
. Pandala letan Lakshadweep

Yacoob P K
S/0.Subair.A.
Punnakkad, Kiltan, Lakshadweep.

Al Mohammed
S/O'Atta ka, Aliyar, Kiltan, Lakshadweep.

Kunhlkoya AP.
S/o Sayed Muhammed P.K.
Arg kalapura Kiltan, Lakshadweep.

Sathal :(, H
S/o Mohammed P.

Applicants

(By Acil"vo‘;jcfé'té':}M's.Daisy I Daniel)

Versis



T o

lhe Adlmnlsuatm
Umon Territoty of Lakshadweep’
Kavaxathl 682 555

Ihe (,halrpexson
Vll]age (Dweep) Panchayath
Kiltan‘682 558

' 1 he Employment Officer

Kavalathn Lakshadweep 682 555

Di njcctor ofPa-nchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

lléfti’cﬁllUml Assistant
Vlllage (Dweep) Panchayat, Klltan 682 558.

(O8]

£ : adulla I( C

S/o Yousuff

Kanmcheua Klltan Island
UF ofI akshdadwcep 682 558

Kunhl M .
S/‘o Ambukoya

°S/O I\/Iobamm
,Komalam letan Island.
' "'fLa <shdadwcep 682 558

Sa]eem P P

S/o ‘Harmsa . -

Puthenputa Kiltan Island

UT ofLakshdadwcep 682 558

Respondents |



Ly T

g/d Muneer
Pemamveh Klltan Island
UT. oI"Lakshdadweep 682 558. Applicants -

(By Advocate: Mr.Shabu Sreedharan)

Versus

—

Umon Telrltoxy of Lakshadweep represented by
the Admmlstxator Kavarathi Island-682 555

2. aThe Dneclor ofPanchayath
Umon ‘erritory of Lakshadweep
Kavalathl Island 682 555

3. -;Fhe_ _Qh;aujperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. l‘h'e'i"'xc'cutive Officer
Vlllagc (Dwecp) Panchayath -
Knllan sland Umon T emtory of Lakshadweep 682 558

m,ent Watden

;Envilonment and Forest

LonaliOffice, Klltan Island

"Uh'lc')n Iemt01y of Lakshadweep-682 558 : Respondents

-~

(By Advocatc | (Mr S. Radhakrlshnan (R1,24&5)

6. °0A 137/2013:* |

. Jalaludheen K K.
§/o Shalk _Poovglap




<Ameerah A P
- Slo Syed Mohammed

Kiltan Island,
a'd‘”ve'ep-682 558.

Alakalapuxa House, Kiltan Island,

UT Qf_L,akshadweep -682 558.

[smail T

S/o Yusuf :
Tholiyoda House, Kiltan Island,
uT ofLal<shadweep-682 558

-Syed Mohammed Koya K.P.

Slo Mohammed

‘Kanjipura House, Kiltan Island,

U? ofI akshadweep 682 558.

Kasnmkoya C.H.

S/o Muthukoya

/\mmlpwa House, Kiltan ]sland
UT of Lakshadweep-682 558. -

(By AdvocateMIShabu Sreedhaf‘an)

Lo

Versus

Ihe Dnectox of Panchayath

' Umon Ten 1t01y of Lakshadweep
Kavaxathl Island 682 555

' P I I'
. The' Assistarit: Engineer
' Llectrlcal Sub DlVlSlon

K)]tan Island

Umon T emtoxy of Lakshadweep- -682 558,

ifory of Lakshadweep represented by
1strator Kavarathl Island-682 555

Applicants

Respondents



OA 181/2013

Sadakathulla A age 38 .

S/o Kunhl Ahammed

_AJnad House Klltan Island

l akshadweep

Naratulla P 1 age 26
S/oKunhi = -

Palltthlthlyoda House, Kiltan Island

L. akqhadweep

(By Advocate: Ms.Da}isy [. Daniel)

(By Advocate MI S Radhaknshnan (Rl& 3)

8.

I

Versus

T he Admmlstxaton

Umon Territory of. Lak%hadweep
Kayalathn _682 555.

epar £ of Panchayath
Kavaxatht 682 558.

O AfNo 2-1'2/201'3

P P. Havvabl W/o Abdul Salam
L abou1e1 Agncultmal Department

Agatn Island Réstdmg at Pallipuram House,

of Lakshadweep,

| The '_Q_Di'reetof'? of Agriculture
Union Territory of Lakshadweep
Kavaratti Island = 682 555.

Applicants

Respondents

Applicant



The Administrator
Union Territory of Lakshadweep _
Kavaratti Island — 682 555. ' Respondents

(By Ac:i\'/o__'cva'te‘_M:f;v S;Zili{édhakrishnan‘)

Sabir Al KT~
“Kuriyathiyoda: House,
Kiltan Island.

—_—

2..  C.P.Firoz
Chemmanam Palli House
Kalpeni Island:

3. K.P.Cheriyakoya
Karuppathapura House,
Kalpeni- I.’s’lah’d.

4. MC Jaﬁel
Pakklpma HOuse
Kalpem Island

5. IIabsa A

/\llkome House
Klltan Island

6. '“‘I ‘Nasaém’a
Aynapula Holuge

Applicants

(\( ministration of the Union Territory
of L. akshadweep, Kavarathi — 682 555.
2. ’1 he Director (Scrv1ces)
dmmlstratlon of the Union Terr1tory
of L akshadweep (Secretariat),
Kavarattj = 682 555.

"‘flEnvnonment of Forests
wy_of Lakshadweep,
82 555. Respondents



o v?"'.“,x':‘.'z--'";\x st
LAY e st s

(By Advocate Mx S. Radhakushnan)

10. ()AN _268/2013

Umon Tenv oxy, Lakshadweep

2. B M Mansoor
S/o. L ate A.C: Mohammed Jalaluddm
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By Ad\/o‘cale:'Mr. _Grashious Kuriakose)
- Versus
| ]h Admmlsttator

Umon Ter ritory of Lakshadweep,
'Kavarathl 682 555.

2. "I he Dnectox of Panchayath
Depaltmcnt ofPanchayath
Kavaxaun - 682 555.

Kavax‘alhl"ff 82, 55

5. Spec1al Officer |

Vlllage (Dweep Panchayat Agattl) 682 558,

(By Ad;vgqca}e. Ml_. S.}_’R_'adhalo'lshnan)

. 0A2607013

tan Island,

ious Kuriakose)

Applicants

Respondents

Applicént



11

Versus

e'mtoryfof Lakshadweep
rathi 268255

2. 1 he Chalrperson
Village (Dweep) Panchayath
Kiltan-682 558 - ‘

3. The Employment Officer v
Kavarathi, [Lakshadweep-682 555.

4. Director of :Panéhayath
- Department of Panchayath
KaVarathi '-68-2 555

5. The ercutlve Officer
Village (Dweep) Panchayath
Klllta‘_n. 682 558

Honi‘c'ultuxal Assistant
Vlllag:e (Dweep) Panchayat,
ltan 682 558

o

(By Aqv;o:cape;; ~ (Mr.S.Radhakrishnan (R1,3 & 6)

Namblch 1 Hous
Lakshadwéep

(By Advocate MI‘GIaShIOUS Kuriakose, Sr.)

Versus

o

f Vll wge '(Dweep) Panchayath, Kiltan-682 558

 Respondents

Applicant



Respondents

Slo Sayld VK.
Vallomkadlyodu
Kiltan Island, Eakshadweep

(R

'Sayed Badushé'Muhideer\ S.V.

Shahar Ban Vilas House

Chetlat. - ' Applicants
(By Advocate: Mr_.Crashious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

: ;dellStI ator
UT of Lakshadweep, Kavarathi-682 555.

2. Dxrectol L
Smence & Technology
Chellat 682 556

o

Dnector ofPanchayath
Rulal Development Department of Panchayath

5 Add] Sub Dm'smal Officer
Chelldl 682 556

6. Iumor SClenuﬁc Officer
Chelhl 682 556.

7. /\ccoums OfﬂCel

Respondents




1. A K Sajeed

ém’ House
Kalpcm Island

3. /\ I Ahadabl
Athanam Thottam House
o l('alpeni‘l'sland:_

4, P.P. Sulalkha
P ullnya Pandalam House
Kalpem Island

5. C P Noox]ehan _
Chemmanam Pall1 House
Kalpenl Island

(@)Y

A ( BCCbI :
Axakkalal House
Kalpem lsland

7.. l\/l P Mohammed
Mulllpu]a House
Kal enl Is]and

K:B. Gangesh)

Versus

'Ihe Dlrecton (SGIVICGS)

2.
Admmlstrathn of the Union. Ierrltory
: ol" Lakshadweep (Secretariat),
3.

B B :
(By Advocate: Mr. S. Radhakrishnan)

dILaksha . weep, Kavarathi ~ 682 555.

' Appliéants

Respondents



15.

cO

10.

I

12

4
OA 300/2013

QB.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island. '

B.Ahammed, age 43
S/0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohaml‘néd Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island. ‘

P.P.FHassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

| M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
<Andrott Island. '

M.Bampathi, ége 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed YaS_een, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
“S/o Kidave, Bithnatt House, Kavaratti Island.

P.P Fathimath, age 41, _
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48, o
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



. ' - 15

13, A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14, L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

15.  C.Pookoya, age 42, ,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16. = K.SLtb&lidé, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
‘Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
« Andrott Island.

21, K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
' S/o Koyamma K.P., Moosathada,
Andrott Island.

23.  K.C.Mohammed Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

24. P.P.Hamza, age 34,

Koyakidave M.P., Pandathpura
Andrott Island.




25.

- 26.

27.

29.

30.

34.

36.

D

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L..Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House, -
Andrott Island.

H.K.Hussain, age 35,
*S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K Mohammed Basheer, age 34,
S/0 Aboosala UK. Kunthathalam House,
Andrott Island

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

@S>

A Rashccd thm age 39,

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
~Andrott Island.

K. K. Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



37. ‘ P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38. TM. Mohammed Aliyul Akbar, age 32,
.S/o Basheer, Kakdchlydpula House,
Andrott lsland

39. Basheer Ka1akunnel age 41,
*S/o Sayeed Mohammed A. C Karakunnel House
l : Andrott Island. C

’ 40. Ubaidulla, age 29,
: S/o Seethi, Bappathiyada House,
L - Andrott Island.

41.  P.P.Mohammed Farook, ége 37,
S/0 Pookunhi Koya, Thekila [llam,
Andrott Island.

4. M.M.Sayeed Hussain, age 27,
S/o'Sayeed Koya, Moosankakkada House,
/-\ndrotl‘ Island.

43. M. C Hammedathbi, age 37,
D/o-Y.ousaf, 1 \/lylachetta House,
Andrott fsland.

44, Doulathabl age 33,

D/o Kidave, Lavanakkal I—Iouse

! Andrott Island.

45, (;uhar Madcena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrcbll Island.

46,
i acoob, Kolikkatt House,
And‘l 011 Island.

47. K Dcxvcsh Mohammed age .>6
S/0 Sayeed Mohammed, Kachashada House,
Andrott Island. ' Applicants

(By Ad‘vocate: Mr..K.B.Gangesh)

@

Versus




—_—

_The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555 ' )

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

3. Director of Panchayats
Department of Panchayats
Adrinistration of the Union Territory
of Lakshadweep, Kavarathi-682555"

4. Village (Dweep) Panchayat
"~ Androth Island represented by its
Exccutive Officer.

Faisal Ameen
« S/0 Pookoya N
Achammada House, Androth.

N

6. Mohaﬁnned Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

7. Mohémmed Asker -
S/o Seethi
Aliyathara House, Androth.

8. Négli'isiliwl'akhan M.K.
S/o:Sued Koya
inkakkada House, Androth

Violiammed Kasim P.P.
,1§'§dave, Patathupra House, Androth

o

10.  Abdul Akbar
* S/o'Subair
Panddth Puthiya Pura House, Androth

1. M ujc%:e'b Rahman
- S/o Tbrahim
Aliyathara House, Androth




14,

15,

17.

18.

19,

19

Mdhafnmed Hassan
S/o Kunhi Koya
Ayendmada House, Androth

Mohammed Abdusalam T
S/o Abusal
Thecher1 House, Androth

Mu-h’ammed Rafi .
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya -

-'Shalkkmtc Veedu House Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupula House, Androth

Muhammed Khaleel
S{o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cher ikkal Puthiyapura House
Andloth

:5

‘Mr.S.Radhakrishnan — R1-4)

 (Ms.Rekha Vasudevan (R5-19) |

Respondents



16.

0A 301/2013 -

Autakoya T.V, age 44
S/o Koya Ihankgal T,
Thailath Vahyakkattu
Androth Island

Sayecd Koya age 43
S/o Koya Kidave, Allyathala House,
Androth Island.

Mohammed, age 54 |
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 6() |
S/o Ahammed, Kandalath House,
/—\ndro_th I'sland. 1

Mujecla Rehman age 35
S/o: Koya Kalachetta House,
/\ndxoth lsland |

/\'bd'u1 '\'Jasa"x "'age 38
S/o.Nalla Koya Kunnashada House,
Androth Island

Vohahﬂﬂéd Bciéheer age 37
S/o Yacool Allyathdra House,

' /\ndloth lsland

li

Shrhabuddeen age 35
~ : Pandath Puthiyapura House

Pookoya age 44
S/o Koyamma Mayampokada House,
/\ndnolh and

otil"'al dg,e 43'
Slo. Koyamma Koya Thacheri House,
/\ndloth Island

Asn age 37

‘3/0 ;eethl héchcn Moosathada House,




14.

16,
17,
18.
19.
20.

| 21,
22.

23,

24.

' And'oth Isl'

‘Andloth Isla,\_ d

20

lIassanf1 age 30
/¢ ludheen Kadiyammada House

-eek age 41
sh,ommab1 Bllutheth House,
And1 oth Island '

Jalal age 37
Slo Kunmseedm , Palathupura House,
Androth Island ' :

Farook, age 49

. S/o Koyamma Pochalam House,

And1 om Island

‘_Ab‘dul Hassan age 51

S/o Abdu Khader Karachetta House,

Koya agc 48

Slo Sayeed l\/Iohammed Thacheri I\/Ioosathada House

Andloth Island

Bas ]CCI age 47

§/0_Kldave Moodampura House,

ssain, age 42
kakem Pura House,

a' Kunnashada House

Mohammed Llyaudden age 33 _
Slo. Sayced I\/lohammed Neelathupura House
Andlo"h'-lsland '

ammed, Kunhali House,

age 33
d'amkakkada House

Raldad Beebl age 46



| '25.v
26. |
27.
28.

| 29.‘
30. o
3.
32
33.
| 34'.V

35.

' Andl oth Island

| Illyas age 36 e

W‘W 2 L

h_:iyanal_akam House,

I\/Iohammed S "le_em agefzf42

Slo' Sayeedj-;-l\/l hammed“Kunnashada House,

Gafoox age 4
S/o Ihangu Koya Pentamveh House,

' Andloth Island

Si'.'dd'ceque"| age 43 :
S/o Kidave, Modlyothada House,
Andloth Island

§lmnavas age 33
S/o Kunhi- Koya Pochalam I—Iouse
Andloth Island

Pookunhl age SOn

S/o-Hamza K@ya Aliyathara I—Iouse
/lndnoth sla"‘. ;

I\/Iohammed | _Isheer, age 39




38, 1
. ’,3'9'.
40.
41.
3.
44.
46-7'

47,

I(unlnscethl age 47

23

Mohammcd Saleem age 33

Slo' Koyamma Kanmpura House,
And1 oth Island :

%ham suddeen ag,e 33

| Slo /\bdulKadex Behchet@ House,
' /\ndloth sland S

S/o /\boo Sala, Lavanakkal Ilouse

: Andloth Sland

'Yacoob age 45

Sfo Samddeen, Kunnashada House
Andloth Island '

bdul Jabbal' ag,e 38
S/o Sayeed Mohammed Kannichetta House,

' /\ndloth %land

Jamal age 41

S/o Qayecd Bukan Bldumkattu Bllutheth House,

. %aynavBceg m, age 29 -

D/oiNall akoya [Lavanakkal House,
Andloth I% and

!

' Shahanas Beegum age 28

D/o K]

oﬁla' Lavanakkal House,

{"ahmat‘h Villla,

A,.n..dvmh. ?S.‘? .




48.

49.

50.

5T

53.

54.

55.

56.

57.

58.

59.

e o “R 2‘ LF AN

Hassan, age 39
S/o Sayeed Bukari, Matharapura House,
Androth Island..

Mohammed Saleem, age 38
S/o You%af lhallath IIouse
/\ndxoth Islcmd o

Mohammcd Musthafa age 36
Slo Pookoya Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathi! House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth Island.

Asil e 30
S/o Scet h] Koya [Lavanakkal House,
/\nd)oth Island

%ékaxiya agc‘32
$/0 Muthukoya, Bilutheth House,
/\nuoth sland

Sdllh age )7

S/o Kunikoya, /\ynamada House,
/\ndloth Is]and

Rahmathulla ag(, 39

S/o $id dccquc Bilutheth House,
/\ndloth Island

\/lohdmmcd /\slam Naser, age 40
S/o deccd \/Iohammcd Palllyet House,
/\n(lxot} sland

Sa\/ccc' Mohcim'med , age 42
S/o Kasimi, /\chadapuxakauu House
/\nuoth Island

/\"nval Hussaiﬁ’ age 29
S/o I ookoya Kunnashada House




62;
63.

64d
:65,
66.
6Z

fégf
69,
70

71,

| S/o /\boo Salah" Pelumpalll House
' Andlolh Island

I\/Iulecb Rehman age 37

- S/o.Sayeed Buhan Karakunnel House

Andloth Island

Noufcl K, agc 33 '
S/o Nattaya Koya Cheriyadam House

_ Shamsu Shumoos age 34

Slo Chcnyakoya M. Pentamwlapura House

' /\ndloth Island

| _;ul Naser, age 308
ottiathattu House

ahulla, age 33
ya, Nallal House

‘ /\ndloth Island

Rlyas agc 29

'ajrfl’dathu Lavenakkan House -



72.

73.

74.

75.

76.

77.

78.

79.

80. -

82.

83.

| Andloth Island

S/o:Sayeed: Mohamrk ié

' Rahmat agc 42

S/o Pookutty M., \/Iéthll House

age 37
d: ‘Achammada House

'Mohammcd I—Iassan’

-

Andxoth sl

Shamsudeen, age 32
Slo Muthu Koya K. Nella1 House
Androth Island )

Mohammed Naseet fagev28
,S/o Muhammed Pentamvcllpwa House
Andloth I%land

Rauvlath Beegum, age 29 |
S/o Thangakoya, Arathupura House
Ahdr()th Islén'd.

F athahuddeen agc 38

g/o I\ldave U K Makket House

Mohammed Mustafa age 33
Slo Ahammadlya Jabalpura House
AﬂdIOlh Island

MQHam]ﬁ- .Kaslm ag,e 47




. 84.
85.
86.
87.
g8.
89-..
90.
o 1
92.
93. "ij ) ;i

_ 9/0 @ayeed Ismall Kandalath House
94.

95.. -

27

Attakoya age 49
S/o Yacoob, Allyathala I—Iouse
A;}d;oth Islandf

l; atha 1ulla agje 34 P
S/o deeed \/Iohammed Palllyett House
/\ndloth Island :

Bashcel age 55
lhachcn Moosathala
/\ndtoth I%land

Mohammcd Falool< age 33
Sio Nallakoya, C.L., Tharampalli Makket House
Andloth Is]and

And;oth'ls}land..'_:_
; e
Salecm agc 31
b/o Seethl Kalakunnel House
/\ndxoth Island

Mohammed Kasnn age 33

issain, age 41
/\ndxolh Is]and
Sabn Khan aoe 33

S/o: Ko_yammakoya "Thattampokkada House"
A'ndroth Island_ y : .

l_gé;ffi ;_3Ro,d'émkal<kavda House




. 28
Edayakkal House
97.
hali House
98. .Mohammed usthafa age 42

E dayakkal House
/\ndloth I%land

99. Navas agc 25 :
S/o Hussain; T hahna Man211
/\ndroth Island '

S alafudeeni Mathll House
th I%land,., a

101. Ilassan agc 33
S/o geethl M, Ldvanakal House
' /\ndxoth sland

. - S ;ﬁl'
102. Mohammcd Basheex age 42
S‘/o Yousaf Nellal House

103.

104. Zainul'Abid, 4 ,,
S/o Kldave K “Pa lliat Housé
/\ndloth Island

105. Muthu Koya, age 39
S/o (unhx Scethl Mal kette
- /\ndloth Island

i “'H;’u“k_}“beel age 30
l<oya Kerakkada House

107. §

/\ndloth I%laﬁd

CBsememwesta O



®
109, T

110.

117,

114.

116.

117.

118.

S/o Saihar vKanmpura House

/\ndxoth Island

Jalal, dgc 49 .
Slo You%ai P Moodampura House
/\ndloth ls]and

Kldavu age 55

Slo. Indeen M. Blrlyammada House

Andloth Island

Kidavu agc 59

Slo Iuab Mekkat House

/\ndnoth Island

: ~Mohammed Sa ahudheen age 26

S/o Koya T P Kandeth ‘House

:‘fﬁ'afl{ee'r, age 22
ethi, Makket House

M‘oﬁammcd Almaf age 24 |
§/0 Jamal Mayompokkada House

, /\ndloth Island

/\bdul (Jafoox agje 28
S/o Nallakoya T, Bappathiyoda House
/\ndloth Island.

Mohammed Yathlya Khan, age 23

' S/o Basheel"Kf',_Mathll House

Kunmkoya age%35 '
S/o Ahmed, Ponmkam House
/}_ndlvoth_ _s_la_n_d ]



120.

125.

a‘ul@é,,m.s sy T T
' 30

: /dmul Abld age 41

S/o As%amar N. P Kandalath House
/\ndloth Island

\/Iohammed age ! 50 :
Slo /\bdul Khadcn Kaval Chetta House,
/\ndlolh Island '

Abil Na i agc 36 4Fi
Slo glddlque Kunnashada House
/\ndiolh ]sland -

Mohammcd Aboo Salih, age 37
S/o Musthafa _Ammelam House,
/\]']lelh l‘;land

Koya, age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndioth lsland

Mohammed Rafeek C P. age 38

127,

129.

131.

S/o Ukkas Blhutheth :House,
/\ndlolh lsland

Mukbéel . age'28
S/o MAJeed LS., Perumpalli House,
/\ndloth Island

{ashced Khan age 33
S/o ‘<Jdave /\ Blyyadacheua House

9/0 Koyamm ) K..P ,‘Bappathiyoda House

' /\ndxolh Island

Mohammcd ,Kaslm age 30

/\nd,l"oth ]%land‘”




132,

Mohammcd I;azal age 38

133, Mok ZiT.M., age 38
: ;] ly Makket House,

134.

- S/o: Kldave Poovadak

ka_.'t:tétll House,
- Androth Island '
-1_35. ' VMohammed Saleem age 31
S/0 Hassan Kunm Keyiyoda House,
/\nd1oth I%land

136 'Koyamma age 47 .
S/o Aboo Saleh Kavalchetta House,

137.

138, Abdul A7eez Khan age 41
' Slo Mohammed Blrayammada House,
: Andloth Island

139

‘.Sham“': d.ddeen age 32
E Sideeque MIP Pazhayakamkattu House,
- 140. K
141,
142,
143.

,melam House,



- “ygg,mw;ﬂ ?;:y,ﬁ T

B 44§

145.-‘ 3

| oth Island.__ _

146. Mohammed Iqbal age 38
- S/o Nallakoya, P rumpally House,
/\ndloth %land ;

147. Pookunm agc 56
S/o Yousaf] Taji; Bappathlyoda House,
Andxothlslandii.,':_ L

- 148. Moh nmed Basheer age 38
S/o Kldd\/C Al Mayampokkada House,
/\ndxoth Island

149. (,hc"nyako'ya age 36
S/o Kunnikoya . P, Thacheri House,
/\ndloth ls]and

150. Nasecmudhcen K S P, age28
S/o Abdul Khadel T Karachetta Sarommapura House,
Andxoth Island a R

151,

- 152.

153, Kunhlbl ag,c 46
S/o Kaden Pciumpalll House

lpe:52

154, P |
,koya Kol kkattu Naduvilkam House,

155.



156.
157. .
o 9/0 Buhan VK, Chettapokade House,
| /\ndloth Is]and
158. Baqhgd age 40
Slo’ Sayecd K., Kunnhas ada House
,Andxoth Island :
159. Mohammed Kuxalshl age 25
.S/, deeed Mohammed Karakunnel House,
/\ndloth Island
160. SuaJ, age 47
S/oKidave K, Kunnumpma House,
A11c10t11 Igland
161. Moh&nd'mCd Raﬂ"age 31
Slo Ham/a Koya K., Pathummapura House,
Androt Island
162. % ge26 :
S :K.C.,Palliyat House,
163. Abdiil Jabbar 'age 35 -
' §/o Kunm;,Seethl Makkett House,
./\ndxoth l%land
164. %ajced Mohammed age 54
S/o. Kidavy, Poovadakkattu I—Iouse
/\ndloth lsldnd
165. Lo
' : Thacheri House,
166. Ba AU
' oya.P., Thacheri House,
| 167. Yakoob age 40

S/o KlddVU K, Amnﬁelam House,
/\ndloth Island



nie

34

168. _Mohammed -Rafec age 42
S/o Koyarii 'koya Mayampokkada House
/\ndxoth lsland |
169. Mullakoya agc 47 -
5/0 McueedlK Lav" 'dkkal House,
170.
9/0 Klda\e P Ammelam_ House,
/\ndloth Island R
171. Mohammcd Kasm age 46
“S/o Yousaf, Bappathlyoda House,
/\ndloth Iqland :
172. Kadcc]d‘ agje': S‘Y
D/o Kidave K. , Thacheri House,
/\ndnolh Island
L
173, é
' B Palathupma House,
I
174. /-ayccd P. P ,age 25
a hul)al Pulathlkkatt Puthiyapuram,
/\ndxothls] | -
175. Alil /\kb"u K age 25
S/o.Cher 1yakoya Kannathimada,
/\ndxoth‘lsﬁland.”
176. \/lohammcd;Sa;llcem age 33
‘oya! Kunhali House
(By A }Ga}ﬁgesh)
Versus
1. I hc .Adlm-ﬁ:isu atox
/\dmlmstratlon .ofthe UT of Lakshadweep
Kdvamthl’()'82 '
2.

Applicants



_Amml Island

| _OA 302/2013

Jaffer, agc 35 o
S/o BabUJan Pannethechetta House

':jlllka House .
/\mlm ]sland. :iiff:

E Nallakoya age 40

Q/o /\bdu]la Koya Puthoya Kannlyam Housc

/\mml ]slavn.d

Jabba1 P C age: 36
S/o Lherlya Koya, Puxakkachetta House
/\mtm Island ‘

36
3 llyachadachaua House

Respondents

Applicants



sk!;*"’nh\(‘w W"’E‘

. 36

Versus

1. _‘:’Ihe Admml_su‘atox _ _
Admini atlon.of'th of Lakshadweep

Kavaiaml 682 555

3. Dlsu ict Panchayat
Amini represented by its
Executive:Officer.

4. Village (Dweep) Panchayat
Amini Island répresented by its

Executive Qfﬁc,e,r., . ' _ Respondents

(By Adi\}oca'te: iMrfS.Rédhakri_shnan/M/s Sheriff Associates)

18. ()A 303/2013,

I A'B'Sobakéirp dge 41
?/o Kunhlkunhl -Pallam House
Kanlalhl Island

2. \/Iuslhafa B K age 45
Slo Sayeed, B kaka
l\avaldthl Island, "’

(OS]

S/o Cheri iya <oyd K. Aynipura House
Kavamthl lsland

5. Yacoob K P age 41
S/o Kidave U N Kumpapepuxa House
I\avaralthl Island ‘




10.

13. .

LS.

18,

' Mulecb RehmanU P , age 34

: \/lcheb Rehman B age 30

Slo Ihangakoya Blrekal House
l\avalathn Island N

SdJllha P. agc 32

“Dio Ali /\ladam Poovmoda House
_ Kavalalhl Island

Bdshecl P I __ age 44

g/o /\hmed Kammmada Kadapurathaba House
(avaxathl Island

Salccm A. P - agD]c 34
S/o Mohammed C.P. Athampapeputa House

_ Kavmalhn Island o

, age 29
% Puthlya Ahkom House

b/o Mulhu Aynepuxa |
Ka\/dldlhl Ishnd



20.
21.
22.
23
24,
25.
26.
27.
28._'
29.

30.

LR B o

38

Ka\/alathl Island;.,

| Mamkfan K P age 30
-Slo Abdulla A, Kuttltapepura

Agatti lsland

llldayalhulla S. M age 36
Slo. Ham7a1h B: K. Y Subalda Manzil
I\avaxdthlllsland

/\nsal IP agc 31
S/o Chenya Koya K. P. PalehlpUIa
{avalathl Island

Sullman K aoe 38
S/o Kidave U P. Kuttnpappepura
Ka\/alalh] Isl"md '

Yacoob C P agc 40

/\ttakoya B age 4 .
: %f;Ml Birekal House

';li:li\/é;adu House

KK, age 31
unnamkalam House



| 33

34,
35.

36,
37.

38 ]
39.

40.
41.

42,

: .S/o Chcrlya Kbya P m, Pullpmnakad House

Ka\/dldlhl sland

S/o BabuJaH M P'u: hiye

ura House
Klltan l%land ‘ '

_Hussainan'KP' age 33

S$/0, Muhammed C. Kuttlthayapula House .
Kavalathl Island :

. @ulanman M clge 37

S/o Hamzath M Maidanoda House
Kavaxalhn lsland '

Ka]a Hussam C aoe 37
@/o /\hammed Khan T.pP. Chungam House

\/Iohammcd ghaﬂ K P., age 32

, S/o Sayed Poo A; Kakachlyapura House

Ka\/dldlhl lsland

Mohammcd Raﬁ B age 33
S/o /\ttakldaw T P Beelamhoda House



TN
)

44,

45.

46.

mada House

,Amanathakepura House

Kavarathi [siand. .

Sﬁérafudhééﬁ ége 24
S/o,Ali A.; Poovinoda House
Kavarathi Island

(By Adv\i(o'c'ate:‘I\(ll?.i(_igB.Gallgesln)

[N}

(OS]

wn

Versus

| { ongrlcultLue
f'l,akshadwcep

]\qvaxathl 687 555 1eplesented by
its:Dnectm S

,lcp) Panchayat
Kdv ‘lldthl ]sl_and 1eplesemed by its

Viligh (D

Applicants

Respondents



3.
4. SnaJ age 31
-@/o Abusaia, Putjlyalllam House
Amini Island.
5. KK. Ra/ak age 27 _ ‘
- Slo: Khadezkoya Kunnlyatamkakkada House
Amlm sland '
6. ’Ashlaf age;37.f.:; o
%/o Ahamc'd' :al'lam House
/\mlm lsland..z':;:" o
7. - K L Moosa age 44
Slo /\ttakoya Keelachexy House
/\mlm Island .
8. ,B Kasmlkoya age 42
S/o .C hcrlyakoya Balapp House
9.
10. ' : ,
S/o Abdullakoya Madam House
l/\mml lslandé: . :
1. Pookunhx o
Sto T.C, Yousaf Noormahal House -
/\mml l%land - _ - “Applicants
(By Ad K{B:.:'_Ganggsh)
Versus

eUT of Lakshadweep



No

oo

DncctOI ofrducauon o
_Dncctoxatc of Education:
/\dmlmmallon ofthe U of Lakshadweep
l\’l\/dldlhl 687 555

Village .(D:w:e':ep), PanchaS?"at
Amini Tsland represented by its
xecutive: O icer.

(By Adi\( Qc_zu e; M,r. b .‘;Riad hakrish nan)

20.

(]

0 A No. 3555’/2’013’

Mohdmmed /\bdul Razak
S/o UK. Nalla Koya
/\ualada llousc

/\ndl()ll lsiand

l& I\/loosa

i

Kcmdilam I lbuse

Bn lvammada llouse
/\nd ou lsland

‘.

(By Advocate M . _1<.:B§;.: Géngesh)

LD

Véfrsus
The /\dmimsucuox
/\dmgmlwauon of the Union Territory
1k 5, Kavarathi — 682 555.

éxvices)"

ofthe Union Territory
p (Secretariat),

'5535 '

Kava)‘_am - (‘8

Dcpaltmcm of l*nvlomment of Forests
WUnion T cmlmy of Lakshadweep,
Kavarathi =682 555.

Respondents

Applicants

Respondents



43

: 'iaiah’akri,shnan)

21. OA 32()/2013

l. 'Savad 1 K_f." aéc 40
: S/o I\/loihal' med: ALl

hirinikkadu

Kanldlhl Island

/\bo_(:)bac‘ker 1>.,1<,.., age 34"
S/o Jf?‘at,hahul la, Puleenakeel
Kavarathi Island.-

T

4. .Je:hang"cér«/\.-!?.,:age 32
' /0 Hameed, A liapura
' Ka\ial'athi ISlé‘h(‘l

5. ShaJaI an B ag,c 33
S/o Kl' ¢ Baddyl
l\ava'r :

Versus

1L 'l hc;AdlmmsUdtox
/\dmxmshauon oflhe UT of Lakshadweep
,l\avcnathl 687 355 .

2. DJiLQOI 01 I cmchayal%
“of F anchayats
the UT of Lakshadweep,

_éncé & Technology
yof Lakshadweep
Kavafathi- 6%)7 555

mplescntcd by_ns Director

4, Vl]lagc (chcp) Panchayat
Kavalathl Is]and represented by its
I: \ccquc () hcm

adhakrishnan)

Applicants

| Respondents



g R AR

by

(%)
13

GA2T2013

(By /-\dvo‘cai'lcz.l\/l‘i‘.l( .-B_.:Ga'hgesh)
Versus
1. the '\dmlmsu ator

/\dmlmsuallon of the UT of Lakshadweep
_ _l\avcncuhl 687 553

2. ,Dmuol Oi
Jcpax g

' f/\dml,y "
KG\'(Hc]lhl TN - 55

?Dcpanmcm of ‘nvironment & Forests

3.
Union’ lCIlllOly of Lakshadweep
_ Kavarathi- 6%2.555
4. Village (D\vcep) Panchayat

Kd\/dlcllhl lisJand 1eplescnlcd by its

S/o \/lohamood Hay Chendipura,
I\dvﬂ athi

2. Suinul b ian‘b’c‘d'?.]?, age 39
S/o Attai K.P. I;fokai‘a Chepura House,
l\dvalculn E

-::‘;age 35
._Kalj_ptholapua_ House,

\/1 ()h amm
RYE

(U8

.

Applicants

Respdndems



(By Ac

[N)

(U8}

45

Pappadam House,

Applicants
3. Gangesh)

Versus
The AdmmlsllatOI
Administration of the UT of Lakshadweep
I(a\ieii'at}iif6'82':555.
Duec:101 of anchayats
I)Lpaxtxnent ofPamhay'us
-,Adm-lmslmtmn ofthe UT of Lakshadweep,
Diréctor.of | ducallon ,
iDnectoxaLc of Education,
‘Adnn‘m.s,ugmon of the Union Territory
of I.‘a‘ks:ljad\fvfeep, Kavarathi-682 555
Vxllagc (chep) Panchayat
Kavatathi Island 1ep1esemed by its
Lxecutwe O hcel ’ ' | o Respondents

Applicants



Versus

:"'if Lakshadwecp

| olf Panchayatsb |
_'Admmlsu-atlon of the UT of Lakshadweep,
‘Kavaxathl 682 355 k

! I‘he (,hlef l:xecutlve Ofﬁcer

~ District Pamhayat Unit.

Kiltan, Union Territory
ofLa_kshadweep-éS? 557

(By Ad,\)oﬁcaté:' Mr;;S.ﬁédhakri%hnan)

285.

[\)

' Pokka‘thappada

OA 331/2013 |

rnKC age 34 ,;:
50 ,}['ayeed Mohammad-A.M.

‘hatta (House) Agatti Island
UTiof akshadweep:

Wokagas casual labourer in the Department of
Scmnce & T cchnology, Agatti, Lakshadweep.

llydex P,
Sle Sayced BLlhall [‘]ajl U
Ifo‘use) Agatti Island

W01kmg as césﬁél laboﬁrer in the Department of
Sc1encc & 1 echno]ogy, Agatt1 Lakshadweep.

Respondents



47

- Applicants
akose, Sr. & Ms.Daisy I.Daniel)

€rsus

vChan ‘person :
Village (I)wecp) Panchayat Agatti-682 557

3]

3. Chaupcxson | ‘
'anlage (Dweep) Panchayath Chetlat Island-682 554

4, 'The Jumol.-:Smemlﬁc Ofﬁcel
Depaltme' t of:Science & ‘Technology

‘Chctlat 682‘1 4;

-5, The Jumm 5C1ent1ﬁc Ofﬁcer |
Dcpaxtmem of §c1ence & Technology
Aoam 687 557

6. Dnectm ofPanchayath
' Depaltmem of Panchayath
(avaxathl 682 555.- ' ~ Respondents

(By Advocatc l\/h S Radhaknshnan forR1,4,5 & 6)

Applicants

Versus




-Dncuox 1
Umon 10111101)/__
: Kavaxam

[\

f Laxiéfﬁadw,eep

3. ‘Sub Dnvmonal Ofﬂccx .
. Kiltan Islcmd Umon Te '1t01y of Lakshadweep
Klllcm S e

4. Dilcctm
Services, .
Ul of Jakshadwecp Kavmatu

‘ 0

(By Advoééte‘f1\{1r_.S}li{_adhakrish‘nan)

27. QA34472013 7

I KassimA
Sto.Anakoya P.P
/\hyalhaxa llousc Andrott

2. Jalal'uddm N

W) -

Mohaimmed Hassan C E
S/o: Kunhlkoya SVP
I daydklml H'ouse Andiou

4. M()hammul iafeek CK -
’ S/o.Koya K. C . _
Lhuxya Kakkanal House, Andrott

5. Mohamm@d Kamaluddm M.K
Sy Shlhabudc in Pookoya Thangal
Mayankakkada House, Andrott

7. NOOJ ul I d§S§n A
S/o \allayakoya U.K
/\ualada I e, Andrott |

stiteetifl ‘ P e tare e waet it
*4{‘,‘7}?:4,‘95"3' ER AT .

Respondents



28.

Y

(U8

ofLakshadwcep Kavaxatu - 682 555

Dncctm of Panchayats '
Dcpaxtmcm of Panchayﬂ[s

'/\dmmlstmtlon of the Union Territory

ofI akshadwcep, Kavaratti — 682 555

,Dcpcntmcnt ()f]*lecmcny

Union lcmloly of Lakshadweep
Kavarathi = 682 555

\Mllage (chep) Panchayat

682 552

' 1ce1

OA 345/2013

/\yshomma L
D/o IHamsa, Hlachettq House Agathi

B ec l‘at;h u nmm ;;I;?;, \/ -
RlodgasmiKoya, Puthanveed House, Agathi

Applicants

Respondents



N

9.

DL IR e T L e

BO
S/() deml Koya (, I
P oovmoda 1%1-'0u$§, .Agathi

S/o, taniee L
Kunnathalam House Agathl

N_azleif_ K
S/o.Kidave

K,unnikathiy:apa_fc'la' House, Agathi

Showkalhah M
S/o.Ummer: B
Malgayachoda»fllouse Aoathl

S/o Muthd]lf
l <llhddd llousc Agathi .

)\boobﬁtku N. M
Slo, /\bd'ul Rahman I
Jaf '"I\/Ic\-n/ll Agathl

@/of[_Vloham ed Koya
I\akl\adq H()usc ‘Agathi

/\/ha1 C B
Slo.l \/lc)lmmmcd Koya T.P
C hallakkad llouse Ag,dthl

lou‘sc Agathi

Haji K



24,

o
w

26.

27.

29.
30,

31

51

Muhammed Koy:
S/oKoya, R
Blyathablyoda 1 [ousc Agathn

Nafeesa l\/ K
/0. /\bdulld (oya K
l\/l()()lliﬂxlwl(algkqda House, Agathi

l\())/"l P A,
S/o. Kunhlkoyd

' Pondmoda 1101 se' /\gathl _

K asmlkoyd ( I

Slo. Abbobackel Koyﬂ :
' l amalmalmwoda >uthiya Illam, Agathl

4/\boobackc1 U P

S/ Al} Mohammed

dedlhl\’odd .I:Iouse Agalhl

b MY
D/o /\ual\oya ,
Mamyam chn oda llousc Agalhl



34,
35,
36.
37.

38,

40.

42.

B R g, At T i .
LT '-‘}}!‘-":’?;"»?"»“;-.‘v‘-""w?{lﬁ,.'| AFLNE ,

52

Saﬁd ohammcdf
S/o.Kalid P A
Llla 1 lousc /\galm

Nas.eer l.'P"-ﬁ' -
$/o.Muthalif .

';l'*[}ék_.ku_ Puth iya lam, Agathi
Ubaid U "

S/o,Hamza U - :

”Jm mmerodach‘etta House, Agathi

Syud 1\/10hc1mmcd K. T
S/o '/\boo Sala }

,s'/o,.la‘amahuna

Bnyashablyodd I Iouse Agathi

HaJa]omma FI’ .
1k ‘-gjelkoya P.C
' 'cnllam Agathi

se, Agathi



6

47.

48.

49.

50.

51,

N )

53

Iioshna

Koodam House Ag,athx

Showk'athal} ;
Slo;Late Attakoya ,
Sallamyoda IIOL se, Agathl

\Jlssamudhccn'\/ K
Sto. Hamza C.K (L ate)
Vadc\k chla Hlam Agathl,

Chex 1ya K()ya A I\

? ¥
mmada House

\/lohammed /\11 C
S/o Kasmi; Koya A
Chachalakap"\da Ilouse Agathi

S/o Y'ousal' /\‘ o

1 'Housc Agalhl Applicants

Dcpdnmun of Agr 1cultule
:,U:n_;" ,',l cmtoi y of Lakshadweep, Kavarathi
Réprese s, Dnectox 682 555

D .nchayats

D jtof Panchayats

e Union Territory
veep, Kavaratti— 682 555



Ummci l“axdokiiS;ha'ﬁ
S/0.Aboosala
Malikakal 110use Ammn

P A ‘%aycddln

S/o Ilam/akoya |
Puthlya Asharoda House Amml

N

Rah'.:_athiv[ égam :
D/o /\hdmed 4+ Malikakal House, Amini

Ahamedkoya _ :
S/o Koyakldavu “Surambi House, Amini

Vallyabl P (, .
D/o Amhukoya Palllyachetta House, Amini

L -ﬁ\'/ei'sus

Im"/\dmnmslnalm ‘
tion ofthe Union Territory
wcep, Kavarattl - 682 555

Respondents

Applicants



Respondents

D/o Kunh.lkunh:x '
Pallncham Ho .'so Kavaxattl Island.




56
9.
dtti Island
10. ‘Sadlhdlh V M A
Dio. Vahya Abdwahlman
Vadakkumelachadam ‘Kavaratu Island
1.

hammed K P"" :
dpl.ll‘a Kavarattl Island

12, 'Béefamumma B
D/o Aboobackel
Beelamthoda Kava1att1 Island

13, Réhmdth Bee:guﬁm P.P
D/o. Attal K.P.
Pbc’;h.a.i‘ache‘pUraﬁ, Kavaratti Island

14. Mauanalh
D/o Muthu Aynapula
Kuth;ppappc“ ura, Kavarattl Island.

(By Ad f‘ g;i‘Qangéjsh)

i

é)f?'.'akshadw ep, Kavanattl 682 555

1athl '-rcp ‘ ‘sénted by the
Dn-ectm of lndusules

(By Advocate Mr. b Radhaknshnan )

Applicants

Respondents



L
2.

Sm'ambl House 'Amml
3. Anwar Hussam

D/o.Essa o :

Kottapurd House Amml
4, ,Sajltha Beeng
Dlo, Sayeed Abdulla Koya
2 1HouSe Amlm C

]
5. iflamée'dathbi“ :
D/o. Shaikoya
Monakkallachetta House Amini

6. l'l'é%'sdihar‘
S/o Mohdmmed
/\ltmmechelta House Amini

'hettia:Hoﬁse Amini.
.B' Gangesh)
Versus

. The Adminisiator

Admlnlsuallon of the Union Territory
01 L akshadweep, Kavaratti — 682 555

( y.'bf‘LakShadweep
Kavarathi lcplesented by
Director: of_l;,dt,:lc_atlon — 682555

Applicants



Respondents

S/o Attakoya
Kanthatt Hou

3. Sayed Mohammed
S/o ‘Aboosala’ !
Karachetta HOUS@ Andrott

4, Mohammed Hussam B
g/o Mohammed

Bappathlyodé H=ousle Andrott

Applicants

~Versus

. l he: Admmlsftrator

Admimstratlon g‘f the Umon Territory
: \ ,'_;Kavarattl 682 555

Respondents



51

33.
l.
2.
o e;'iAﬁdrdtt

3.

'Kunjanattlchetta Andlott
4, 'Yousaf

Slo.Pookoya . i - ..

Puthlya Eddlyakkal House Amini. ‘ Applicants

(By Advocate M‘"‘"}l BC

of'Wiomen & Child Development
40ry of L algspadweep

Respondents




s ;M* T S

L.
2.
3. Mansoor Ah

S/o. Muthukoya i,

_Pemamvellpura House Andrott
4. Mohammed -Féisal

S/0.Siddeeque. - : : '

Makkct llous "EAndxott Applicants

B"Gahgééh)

Yersg's

l. J hc Admmlsu dtor
Admlmsu atlon of the Union Territory
of ak%hadw p, Kavarattl 682 555

L)cpcuimcm ofAmmal Husbandry

Respondents




Thekkputhlya'\/eedu Agattl

K P Homzakoya t
S/o.Aboobacker ' |-
Kamalmalm]yoda Puthlya Illam House, Agatti.

KShOWkdlhall :
S/o. Sydubukharl _
Kondmoda House Agatu

B!.Shaxafudhceni T
g/o Ummer Ella = -
Beeyakultlyoda House Agatti

V K' Mohammed Mukth'ér 5
S/0.Abdulla Koya |
f\/adaAkk Kunnmamel House Agatti

/\bdul Rahlman .

Applicants

ori aksha'dwpe"p, Kavaratu 682 555

:éér - 682 553 Respondents

I*xecuuve ‘O



(By Advocate Mx K B Gangcsh)

Vel sus

I '1 he Admmlstlatm .
/\dmmlstrauon ofthe Umon Territory

BT B

of L. akshadweep, Kavax athl 682 555.

2. The! Dnecl01 (Selwces)
/\dmnmstnatnon of the Union Territory
of L. akshadweCp (SeCJ ctarlat)
Kd\/dlalll — 682 555 :

3. Dcpartmew Qf/—\gnculture
Union lemtoty ‘of Lakshadweep,
Kavarathlx 682:555. " -
Represented by its Dnector

Lo

(By Advo "’te MJ S""Radha mshnan)

37. ()A 355/2013

x" B

I

Muthkoya

Applicant

| Respondents

Applicants



2

‘Vlllage (Dweep) Panchayat
“Andrott: Island’ represented by its .
kxccutlve Ofﬁce1 682 554 Respondents
(By Advocate M1 9 Radhaknshnan )

38. (.;)A 356_/2‘01;,, ;

|, Hejarommabi "
D/o. Koya‘l(ldave M

Applicants

i Versus

l. ator A "
of the {nion Territory
Kavarattl 682 555

2. néhayats |

3. ag..e.:;(Dweep) Panchayat

Kalpem Island‘reprcsented by its
: Respondents




10.

I

12.

13.

Abdul Latheef
S/o.Pallath Kunhl Koya*
Nen_empappc}dqil—louse,.

,‘_. Kalpeni




15.

16.

17.

S/o Kasm"ﬁéoya
Ka"a ' llam House Kalpeni

of the liJnion Territory
), Kavarathi — 682 555

Agriculture

.of Laloshadweep, Kavarathi
AA.lt'S, DII‘@_CtOI'

Dlrectm of Panchayats

Depanment fPanchayats
Admmlsuatmn of the Umon Territory
of[ akshadweep, Kavarattl

Applicants



4
its
Respondents
(By. an )
40. .A358/20
Abdul. Latheef" R
Keela Villatton, Amm Island
Lakshadweep R ( : Applicant
(By Ms.Shahna Kanthlkeyan)
V‘CISUS 1
L. ’V1 lage (chcp) Pahc 'e'\yath
/\mm Island :
:Represented by the Chalr Person
Pm—682 552
2. 'Secretaly | B
Depanment ofPanchayath Kavarathi
3. :DII‘CCtOI‘ ~
E mployment and Tlammg
Umon Iemtory ofLakshadweep
K___aVaxa-t_hi _— 3@ . Respondents
(By Advocate: Mr.S Radhakrishnan for R 2&3)
41, A 359720 N
Muthul(oya i
Mampuram, _ouse e
Amini; l%land Lak ] _dw_eep . | Applicant

(By Advocate M% %hahna Karthlkeyan)

- Vex-sus-

l. Vll‘lage-‘([)weep) Panchayath
Amm Island i S
“ted by» he Chal,r Person



42. OA 362/2013

Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya TN, :

Labourer, Klltan Resndmg at Vahyapura House,
Klltan Island B

(By Adyp'cate 9r1 P V,,: Mohanan)

1. Thé Administrator,
,Ul“ofl akshadweep, i
Kavaratti- 682555,
Llectncal DlVlSlOl’l Kavarathy.

2. Dwector of Panchayat

of Laks :
Kavaraiti:6

U

Respondents

Applicant

Respondents

Applicant



[By Advocate Sn S Radhakrlshnan (R1- 3)]

44. ()A 364/2013

Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U’l of Lakshadweep, working as
Casual. Labomel _('I_‘ ye:Stock Inspectors Trained Labour),
Animal Husbandr‘y Dep‘altment U.T. of Lakshadweep,
Kavanathll ij\ .

3. ctlpx éf An'imal:.'Hushandry,
! : _'k-shadweep, Kavarathl 682 555.

45, OANo 366/2013

L. Mohammed Ka51m B
S/'c‘).-"fSaye’e Sl
kanmpura HOuse

/\ndrott :

Respondents

Applicant

Respondents



69

(By Advocate Mr. K/B: Gangesh)
'v"'.Ver'sflS:'_' N

The Admmlstrator
/\dmlnlstlallon ofthe Union Temtory
()1 L. akshadweep, Kavarathl 682 555.

i

~The Dlrectox 'of,Panchayats

, weep': ievclopment Corporation Ltd.,
PorLContxol Tower ‘Andrott — 682 554
Represented by its Ofﬁce1 in charge.

-Dlreetoratc of Art & Culture
/\dlmnlsuatlon ofthe Union Territory
- of L akshadwcep;, Kavaratti — 682 555.
Represented by‘rt’s DlI‘CClOI‘

grlcuuure
he Umon Terrltory

Applicants

Respondents



vs"'-uv ,gw

' udheen Thangal, aged 28 years,

3.
eth House, Andrott.
4. iged 23 years,
ndeth House, Andrott.
S 44 years, S/o. Kidave A,

6. Khalr aged 32 years S/o Muthu,
' Puleenakeel House Kavaxattl

7. Abdulban aged 34 years S/o. Hamza Koy,
MonalgkalHouse Amnm

8. "Sayed Koya aged 44 years S/o. Pookoya,
Meelacherl House Amml | Applicants

l !

(By Advocate Sn K B' Gangesh)

I
. 1 o i
t

L. l hc /\dmlmsu ator,
Admmlsnatlon ofthe U‘mon Territory of Lakshadweep,
Kavardttl 682 555 " .

i

ERERS R |
4. Vlllage (D\A/eep) Panchayat Andrott [sland,
lc.present,ed, b‘y ,,1ts_Exec;ut1ve Officer — 682 554.

Respondents

47. OA'36912013






17.

18.
19.
Applicants
(By Ad
l. ,'l he Admlmstxator '

Admlmstrat]on oi thé Umon Territory of Lakshadweep,
Kavaratti- 682 555 o

2. Duecton ofPa‘ng;hayats
chpdllmc,nto ”anchayats

Respondents

) s; S/o Koyamma,
Klavarattx

,

_.'l 36.years D/o Ibnu Maja,
' vatlattl



(OS]

73

3

8. ' 1¢ycars, D/o. Kasmi;
aratti
ears, S/0. Abdul Khadel
vératti. Applicants
(By Ad
Versus
l ' .
- Administration ()flhc Umon Territory ofLakshadwcep,
Kavaratti- 687 ,555
2. DllC(,[()l of" Panchayats
l)epmlmant of Panchayats
/\dmmnstratlon of 1he WUnion Territory of Lakshadweep,
3. :Dncumdtc ()fML_d_lCd] and Health Services,
Union Territory; of Lakshadweep, Kavarathi,
Replcscntcd by Its Dnectm 682 555.
4. Village (chcp) Panchayat
Kavaratti lslan“: 1’*cpxescnted by its
2 xecutive OH]CC - 682 555.
5. Village (chcp‘f) Panchayat,

/\ndlou lslcmd ] cplcscmed by its
X ve ( Respondents

fltRa‘dna1<;f‘i$h“a“)

0A37wﬂn3

P Ndsccr, dgcd 35 yecus S/o Kunhikunhi,
Pallnchdm ,I,qusg Kav«nattx

!’ l Nascu g { 32 ycals S/o Hamzath,
!’ulhlya Illdm,._ av'dlaltl

34 years, D/o Kunhi Koya,



T4

;: 24 years, D/o Al

ears, S/o Mullakoya,
Salablyoda Housc Kavarattl Applicants

7. /\bdul Rd/dk : ag,ud 28y

(By Advocate: SH K. B (Jangcsh) ,4'
Versus

l. The /\dmlms

/\dmlnl%lldllOI‘l }
Umon luntory of L akshadweep, Kavaxau]

2. Dapaltmcn /\mmal Husbandly,
Union Territory. of "Lakshadweep, Kavaratti
mpxcscmci by 1ts DlrcctOI

3. Director of Panchaydts
Department, of Panchayats
Administrationof the
Union Territory of I.akshadweep,
Kavaratti, -

Respondents
) f.jf__ﬁi"-' _. ff?j {, :
Mudakk,iy()] |
l\adamat Applicant

' <‘avé‘~i§ﬁthi 682 555.

lhc Dmuox (S,lVlccs)
/\dmmnstlatlon ofthe Umon Territory

[\

Lo
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555. ,

Represented by its Director. ' Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

0OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,

‘S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

[\

- Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology, _
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555 '

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.-

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



S2.

0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,.

Puthiyath House, Androth Island

Union Territory of .akshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services).

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682.555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 553.

The Director -

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth; Union Territory of
LLakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

53.

1.

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeeﬁk, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island, °
Union Territory of l.akshadweep.

K.G. Jamaluddin, Aged 40 years,

S/o late Ummer, Matiyathoda Kandawargothi House, -

Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents



—_
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4. T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya‘
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep. -

(By Advocate: Sri N. Anilkumar)

! ' Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Vil'lage (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.
4. The Director of Panchayat,

Departme‘nt of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office;
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

[. - Ishaque A.C., aged 35, S/0. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



-

3. Noorulla S. M , aged 39, S/o. Late P.S. Kunhlmon
Bus Cleane ;_ilstnct Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

Versus
1. The Administrator, '
UT of Lakshadweep,
Kavaratti-682 559.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Lxecutwc Officer,
Dlstrlct Panchayat, Kavarattl — 682 555. Respondents

L2

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

l. Jahathali P.P., aged 33 years, S/o0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini | slancl ‘Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Temtory of Lakshadweep, Pin — 682 552.

4. Moosa t eechanddm aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin - 682 552.

5. Amanulla AM. , aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Umon Territory ofLakshadweep,
Pin — 682 552..

6. Khalid A.P., g‘ged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;*Union Territory of Lakshadweep, Pin — 682 55..

7. Jafeerulla P.C., dged 25 years, S/o.' Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11.

(By Advocate: Sri Shiraz Bhava V.S.)

79

Abdul Salam A aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin ~ 682 552.

Noorul If-lass@iq K.K.,aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Tetritory of Lakshadweep,
Pin — 682 552-;

Jalal B.M., aoed 31 years, S/o0. Khader T., Bahija Manazil,
Thattanoda, Amini Island, Union Temtory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 3 1, S/o Kidavu T C
Ayeshera, Amml Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kotéapphra,
Unnam, Amint Island, Union Territory of Lakshadweep,
Pin— 682 552. , Applicants.

I

Versus

The Union Territory of Lakshadweep,
Kavarathi ~ 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L.akshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Ofﬁcer,
Amini Island;UnionTerritory of Lakshadweep, Pin — 682 555.

The Village (Dwee"pj Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri s Radhakrishnan)

S6.

1.

OA 388/2013.

P.P. Amanullﬁa, aged 38 years, S/o. Sayed
Mohammed PK Puthiya Pandaram, Kiltan.

Mubaraka B‘é‘nu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, /-\ndrot}t.



3.

K. Sajeedkhei.n_, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

Versus

The Adminisu%tm
/\dmmmtrahon of the Union Territory of Lakehadwcep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the’
Union Territory of LLakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island — - 682 554.

Village (Dwe‘i'é‘iﬁ) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village.(Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri §. Radhakrishnan)

57.

I

OA 390/20133[

C.N. Abdul Hakccm aged 38 years, S/o. Koya
Lhenyanndllal House, Kalpeni.

K.I. Cheriyakoya K.C.; aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K. Sadnque Alj, aged 44 years, S/o. Mohammed C.P.;
Konhankakkada House Kalpem

C.N. I-Iab‘u‘sabi’, aged S0 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years_, D/o. Ramalan,



10.

15.

16.

18.

20.

21.

gl
Pakkath House, Kalb‘eni.

A.T. Sheemabi, 42 years, D/o. Hamzakoya,
Athanam 'I‘hQ*p;pam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,
Alikakkada House, Kalpeni.

K.K.'Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni. ’

Bémbathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni. | 5

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni. '

Humairath P., 'agedb42byears, D/o. Sayed, -

- Poodiyath House, Kalpeni.

.C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,

Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 yearbs, S/0. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,ag;éd 37 years, S/o. M.P. Kh-ade‘r;'
Maral House; Kalpeni.

“M.P. 1~-Iajiré,, aged 36 years, D/o. K.P. Mohammed,

Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman Gath House, Kalpeni. ’

K.K. Attakoya, aged 59 years, S/0. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I‘hangakoya,;gged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, ége‘d 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24.
25.
26’.
27.

28.

32.
33.
34.
35.
36.

37.

g2

Jaffer, aged 3’2 years, S/o. Hasan T.P.,
Kaladi House;:Kavaratti.

Basheer, agedv‘36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
I_(urminamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,,
Alachaoppada House, Kavaratti.

Raiiyabi, a‘géd 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti,

Noorul Am,eegh, aged 33 years, S/o. Sayed Buhari,
Palalam House, ’ngaratt-i. '

Abdul Rasheed, aged 23 years, S/o0. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., é.ged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedalti T.P., aged 35 years,
S/o. Ab';)obac;-ker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I-I()’_Q,se, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P.,

Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,
Molokepura House, Kavaratti.



39,
40.
41.
4.
43.
44
4s.
46.
47.
43.
49.
50.
51.
52.

53.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Aliké)m Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahlman
Aynepura IIousc Kavarattx

Mushin, ag,cd'39 years, S/o. Nallakoya,
Kuttlthaydpuxa House, Kavaratti.

Akbar T P. aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

[aizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen 'P., aged 36 years, S/o. Shamsul Nbor,
Pallicaham House, Kavaratti.

Shihab, agedJBS years, S/0. Kunhimoideen, Mul‘lapur'a House,
Kavaratti. '

Aman, aged 37 ycals S/0. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., agcd 30 years, S/o0. Khader, Agam House,
Kavaratti.

Firozkhan, ag’éd 27 years, S/o. Sayed Poo,
Ullikanapur House Kavaratti.

Abdul Hashlm M.I. ,aged 33 yeals S/o. Attakoya
Muknya [llam House, Kavarattl

Kadisha aged 44 years, D/o. Ukkas,
Umbnyapuxa IIouse Kavaratti.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed
(,hamayathapum House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Rdhccm aged 31 years, S/o Hameed,
Chandxpuxa House, Kavaratti.

M.T.P. Habeeb Rahiman, aged 43 years, S/o. Khalxd
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

A

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged};35 years, D/o. Koyamma,
Thaleé-l{epuréé_l—louse, Kavaratti.

Sayed: AbdulRaheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura I{Ouse, Kavaratti. '

Sayed Abdul Jaleel;aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,‘fk!a.ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyommabi, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed éhaﬁ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube,_"_'iejiia, a‘géd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma;éged 2;'2'yea1"s, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

| Muha_nimed,é’ged 32 years, S/o. Attakoya,

Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthj}yaﬁl\/lan;il, Amini.

Chenyakoya,aged 41 years, S/o. Abdul Khader,
Pandaram House, Amini.
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80.
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85.
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Cheriya_koya M.C., aged 32 years, S/0. Hameed,

: Melacl}’_f@taa If_Ipuse,Kadxﬂath. ‘

‘Shafee?'?\‘/.P., éged 39 years, S/o. Ismail,
Vadakkilapura-House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o0. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth,

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Su“habra, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth,

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth.

Balha";i.l‘f;._, aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth. -

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
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94.
95.
96.
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98.

99.

100.
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NaseerafBanu M.K., aged 40 years D/o. Kunhi Koya,
House Androth.

nmabl L., aged 40 years, D/o. Seethi M.,
LavanakKal I—Iouse Androth

Salommabi T‘ 'aged 43 years, D/o. Aboobacker,
Thachexy House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L.; aged 39 years, D/o. Koyamma K.P.,
[avanakkal Ho-u.se, Androth. '

Aysummabi T , aged 45 years, D/o. Muthukoya K.P.,
Thachelyllouse Androth.

Habeebath A%., age‘d 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadai‘n House, Androth.

Ramlath Beegum, aged 42 years, D/o Sherukunhi,
Kunnel House Androth.

Hameedath M., age‘d 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

Saﬁyé-%’éi:-.M., aged 39 years, D/o. Nallakoya M.,
Mathil }‘ouse, Androth.

Rahil M, agef,d' 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain P.P.,E. aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/0. Asainar K.,
Attalada House, Androth.

Hussam L K aged 48 years, S/0. Seethikoya,
‘j;_ﬁ;v Housc Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,

Lavanakka.l I’*Iouse Androth



102.

103.

104.

105.

106.
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunn: hadafHouse, Androth. :

Isinai ed 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, aged 37 years, D/o. K K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. M-ohammed Hussain, aged 35 years, T ‘
S/o. Kidaye,v_;il\/_loodampura House, Androth. - Applicants

(By Advocate: Sri KB Gangesh)

—

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Directc}t of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarafti — 682 555.

"Defqar’tment of Labour and Employiment,

inistration of the Union Territory of Lakshadweep,

Kavaratti — 682 555. '
/Depaftinent of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

, Depart}nﬁent 6ngri‘cu1ture, Administration of the Union Territory of

Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparj‘,tnﬁ,ent of Women and Child Development,
/—\dmi’n‘i’éﬁ;‘ratidn of the Union Territory of Lakshadweep,

i, represented by its Director — 632 555.

De‘p; ‘"‘,e:»nt c;f Fisheries, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Department Q”f Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.



9. Lakshadweep Khad1 and Village Industries Board,
Kavarattl represented by its Chairman — 682 555.
10. Revenue Sub Dwrsronal Officer, Kavaratti Island - 682 555.
1. Sub fDrv,rSlon'*a-l Officer, Amini Island - 682 554.
12. Assrsta En;"’;.‘neer LPWD Sub Division, Androtl Island-682 553.
13, Le akshad _J_eep District Panchayat, District Panchayat (HQ),
Kavaratti, o
represented by its Chief Executive Officer — 682 555.
4. Village (Dweep) Panchayat, Kalpem Island, reprcsented by its”
E xecutrve Ofﬁcer - 682 551.
15. Vil lage (Dweep) Panchayat Kavarattl Island, represented by its
Executive Officer - 682 555.
16.  Village (D_wee'p) P"an‘chayal, Amini Island,
represente‘d b’y its Executive Officer — 682 554,
17. Village (Dweep) Panchayat,
Kadamath Island, represented by its
Executive Officer — 682 553.
18. Village (;:D'Weep) Panchayat,

Androth-Island, represented by its
Executive Officer ~ 682 552, Respondents

[By Advocate: Sri $. Radhakrishnan (R1-8 & 10—18)]

S8.

I

0A 392/,201,3

llussam S/o Aboosald

Saramappada (Konchukakada) House,
esently working as Cleaner,
1tal Agatti.

‘1.
or, $/6 late Kidave,
Pakrumupanoda House, Agathi,

Presently wqurng as Cleaner,
RGS Hosprtal Agatti.

Latheef, S/o Attakoya,
Kal.k‘andryod“a Hotse, Agathi,
Preséhtl’y{‘-W‘ﬁdﬁkingé.st"Cleaner,
RGS Hospital, Agatti..
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Hameedath, D/o Koyassan
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Ilospltal Agattn

Hajara, D/o late Hyder,
Beepapada House, * Agathi,
Presently working as Cleaner

- RGS Hospital, Agatti.

10,

12.

13.

. Sheemabi, Dz/oﬁ late Shamsuddeen,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Abida, ":‘I;)/o Hamecd
Makki }achoda House, Agathi,

Presenitly working as Cleaner,

RGS Hospital, Agatti.-

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

/\mpmpal y House Agathl
Plesently workmg as Cleaner,
RGS Hospltal Agatt1

Saifulla, S/o Abdulahlman
Manyathoda House, Agathi,
Pxesently wmkmg, as Cleaner,
RGS Hi ‘spltal Agatti.
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N 3 a R .
At RIS ] “‘.,ué : i
LA . 5

- 90

S7o Ummer,
House, Agathi,
ing as Dhobi,
Agatti.

15.  Abdulla, S/oiKhalid,

Kandavar Gothl House, Agathi,

Presently workmg> as Cleaner,

RGS Hospltal Agattn | Applicants
(By Advocate: SI',I‘ R Ramadas)'

- Versus

1. The Admmlstrator
Umon Icmtmy of . Lakshadweep,

Agam Jsland Umon Temtory of Lakshadweep 682553

3. T hc Mcdncal Officer in charge, :
-Lommumty Health Centre, Agatti Island, ‘ .
‘ ;emtmy of L akshadweep 682553 Respondents

(,h'ekn eyammakdda House,
Skllled Labou1 er,

I“eCtllCd Sub D1v1310n Kadamat

2. K P. JaLaliuddeen aged 41 yeals

: "ou1er
¢: Assistant anmeer Electrlcal
7D1v1510n Kadamat

ag,ed 31 years, 9/0 late Nallakoya
IIouse Kadamat, Skilled Labourer,
Asmstant Engineer Electrical,
, Division, Kadamat

(OS]

dulla, -éged 42 ye'ars, So Hameed Melachetta,



9t

House Kadamat, Skilled Labourer,
mtam Engmeer Elecmcal

Keela‘cherry House Kadamat, Skrlled Labourer
Office of'the’ Assistant Engineer, Electrical,
Llcclncal Sub Dlvrsmn Kadamat. Applicants

(By Advocale Sn R Sreeraj) -

I. The /\dmmrstr ator,
Umon lcmtory of Lakshadweep,
Kavaratll 682555

2. The Dir'ectof'dFPanchayat
Department of Panchayat,
Admrrmtratron of Union Territory of Lakshadweep,
Kavaram 682 555.

3. The (,hle Executrve Ofﬁcer Dlstrrct Panchayat
Kadamai- 682 556 ’

4. '1 hc A 'srstdm Lngmecr Llectrrcal

p Panchayat Kadamat 682 556.

fRadhakrishnan(R 1-4))

S/o C.0. Koyamma, aged 39 years
Killed Labourer,

ndry Unit, , '

-y of Lakshadweep, Kalpem -682 557
t Umprampappada House,

-682 557.

a,S/o late M.K. Hamzakoya, aged 43 years
s Sk illed Labourer,

usbandry Unit,’

Union' Territory of Lakshadweep, Kalpeni-682 557

and res d?mg at Thithiyapada House,

Kalpcm Island 682 557.

3. M, Ilyder S/o late M.K. Yousef, aged 43 years
(1R, as 9g§rla Labourer,




o o 92

Animal Husba ndry Unit,

Union 1 cmtmy of Lakshadweep, Kalpeni-682 557
and residing 4t Manchiyanam House,

1\alpem Islarid- 687 557.

and".re_SL 1 ing. a’tfﬁ quatchlyoda House,
Kalpeni I lancl 682 557.

5. M.K. Na%cm S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,
Animal llu%bmdzy Unit,
Union’ lunto ry-of akshadweep, (alpem -682 557
and residing at Mdlmllmld(ada louse,. :
(alpMI star d 682 _557

0. M (dhun S/o \/I C Muthukoya dg,ed 34 years
work ino as’ LdsUd Labourer, - :

3 usbwmy Unit,

'y'ofLakshadweep, Kalpem 682 557

7. K. K Monam ned Rafeeque S/o V.K. KOJankoya aged 45
years; wonkmg as Casual Labourer, -~ =" -~

/\mmalI u°b<md1y Unit, -

Union 'l un;o 'y of Lakshadweep, Kalpem 682 557

and, resid mg al Kandamkalam House, "

S/o late M.C. Ahmedkuny aged 47 years
sual Labourer, '
ncxy Unit,. : '

'y of Ldkshadweep, Kalpem 682 557
15 tiMaxal House Kalpeni. Island 682 557.

0N

9. l\ O /\bdul a am, S/o . Assainar, aged 39 years
working as (,cxsual Labourer,
Anim 11 lusbdndly Unit,
Umon luntoxy oflﬂkshadweep, Kalpem 682 557
and wsxdmg at Kakatchiyoda House,
Kalpen lslm d 682 557

“da fa, S/o lalc Sayedmuhammedkoya
cax%' “working as Casual Labourer
Lndly Umt =
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. Union Terr lloxy ofLakshadweep, Kalpem 682 557
and residing at Pokkarappada House, .
Kalp m?l land 682 557. . " Applicants

Versus

1. "The :A.(‘_il‘:n-inis%fr.étor,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. The Director of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,
Kanldlll 687555 S

4

3. he Chlcf Executwe Ofﬁcer Dlstrlct Panchayat
Union’ Icmtory of Lakshadweep,
Kavaldtu 682555 '

4, The Vctcx mcuy Assmtant Surgeon,

Villageé Dweep Panchayat,

Kalpeni-682 557 . Respondents
(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

! Sainul : S/o Yusuf, aged 40 years,
: lala House, Kadamat,

dul . ukoor S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver Dlstrlct Panchayat Kadamat.

3. M. Khalrd, S/O’ Nadeer, aged 43 years,
Madurakam HQuse, Kadamat, _
Helper, District Panchayat, Kadamat.

4. Ayo()bk'lfién, 'S/o Kunhikoya, aged 37 years,
Keerthi N ahal House, Kadamat, _ '
He istrict Panchayat, Kadamat. 3 Applicants

Versus



1.

Depax'imem‘of Pdnchayat
Administration of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Execuhvé Officer, District Panchayat, ‘

Kavaratli-682555. Respondents

(By Advocate: Sri S, Radhakrishnan)
62. OA 400/2013

| P.P. Sna],agjcd 44 years, S/o M. Subalr
Puthlya Pandaram House, Agatti_ Island,
Umon lcmt@xy of L ak%hadweep

2. Noushdd /\11 ag,ed 32 yeals S/o U. Sabjan,
Keela %dmmma Pada House, Agatti Island,
Umon cmtmy of Lakshadweep.

3. M.I. /\'bdul Nqsu éged 28 years, S/o M. Abdul Rahiman,

5. KC:':::AB"d'ul"‘ghukom aged 38 years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Union lumoly ofL akshadweep

6. M P, I\ /amuddm agjed 27 years, S/ol\/[ ‘Abusala,
Mehpuxa Ilousc Agatti Island,
Umo )ry of Lakshadweep.

(By Ad N Anilkumar)
Versus
I The 7\dnnms"ffétox
‘Union lcmtory of Lakshadweep,
chcnam 682551

2. hc (,han‘person.,_

Applicants



P

o

Village (Dweep) I’anchaydt v
Agatti Island, Union lemtory of La<shddweep 682553

3. The Employment ()fﬂcer Kavarattl v
‘ Union Territory of Lakshadweep 682551
4. The Director of Panchayat,

Department of Panchayat, Kave_i_ratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASQ,
Agam Island, Union Temtory of Lakshadweep -682553.

(By /\cvocalc Sn % Radhakmshnan)

63. OA 4()4/2013-

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (Ilouse) Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A K.,
S/o Cherikoya K, -aged 30 years,
Akkara (House), Kalpeni Island.
Union.Territory of l.akshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep ' ~ Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel) .

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



4, The Director, R
Department of Science & Technology
- Kalpent. '

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,

Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), |
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

- 65. OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.) -
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant
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1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan,

{
3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4. . Mission Dxrector

National Rural Health Mlssmn Kavaratti-682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem'C.,"aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 yeérs,-S/o Bamban,
Vahya Illam Agattl

3. - Mohammed M., aged 40 years S/o Basha A.P.,
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti. -

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. MohammedTP aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents
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10.  Saromma M., aged 39 years, D/o Hamza, *
Mariyathoda Hous€, Agatti,

1. Ashraf A.K., aged 42 years, S/o Ahamed M,,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. :

(By Advocate: Mr. K.B. G‘angesh)
Versus

l. The Administrator,-
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayats, -
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,

Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4, Village (Dweép) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554.

(By Advocate: Sri S. Radhakrishnan )

67. QA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of lakshadweep, Pin-682558.

(By Advocate: Sri Shabu Sreedharan)
Versus
1. Union Territory of* Lakshadweep represehted

by the Administrator,
Kavaratti [sland. Pin- 682555.

Applicants

Respo\nden'ts

Applicant
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

L2

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

S. The Assistant Engineer, v
Electrical Sub Division, Kiltan [sland.
Union Territory of Lakshadweep :
Pin-682558. v - Respondents

(By Advocate: Sri S. Radhakrishnan (R1,2, 4& 5))
68. QA 453/2013

b Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (F) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years, -
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
L.akshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourerin
Lakshadweep Building Development Board, . o
Kiltan. - Applicants
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(By Advocate: Mr. Grashious Kuriak‘(’)-vs:e, Sr.)
(By Advocate: Ms. Daisy | Daniel)
Versus
| The A{llllil’listljalol',
Union Territory of Lakshadweep.
2 The Chairperson,
Village (Dweep) Panchayat, Kiltan,
3. Secretary,
Lakshadweep Building Development Board,
Kavaratti:
4, Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents
(By Advocate: Mr. S. _Réahakrisl_man (R1,31t04))
69.  0Q.A No.488/2013
Salmath
D/o. Sayed Koya
Madapally House
Chetlat Island. Applicant
(3y Advocate Mr. KB Gangesh)
Versus
I The Aé}pinistrator,
Adminjstration of the Union Territory
of Lak$hadweep, Kavaratti — 682 555.
2 The [)i:}'ectdi' (Services).
-~ Administration of the Union Territory
of Lakshadweep (Secretariat),
Kavaratti-— 682 555.
3. 'Departvmem of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.
Represented by its Director. : Respondents

(By Advocat"e::Mr. S. ’:Ratlhakrish‘nan)

70, OA 492/2013
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Q. Bushra Beegum, W/o Hakeem,
Aged 27 years, Casual Labour,
Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.13. l‘la}‘inarayan)
Versus
. Union of India rep. By
the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555, -

[N

The Difector of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Vetcrinary Assistant Surgeon,
Animal Fusbandry Unit, Amini.
Union Territory of lLakshadweep-682 552.

LD

4. The Cl'l.airperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.
(By Advocate: Sri S. Radhakrishnan (R1-3))

71, OA 4959/2013.

I Rahmath Bccgum Keclakunmkkam
W/,o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat [sland,
Union Territory oH al\shadweep
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN - 682 556..

2. Moharmed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Qperator (MGNREGA)
Village (Dweep) Panchayat Office (MGNRL(JA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
[Cadamat Island,-

Applicant

Respondents
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Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. :

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

0A 507/2003

Muthu Koya K

Casual-Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union :"I"erritory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin - 682 552 '

(By Advocate: Mr. TCG Swémy)

[N

Versus

The Adifiinistrator

Union fl;-»g_rritory of Lakshadweep
Lakshadweep Administration,
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territ_;ofy of Lakshadweep . . -
Kavaratti — 682 555

4. The Chairperson

Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

'S, The Assistant Engineer (Ele)

Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats) :
Administration of the Union Temtory of Lakshadweep
Kavaratti —682 555 ' S S Respondents

(By Advocatc Ml S Radhaknshnan (R1-3 5&6)

73. '() A I\'u 309/2013

I Maleehd Beegum K.C.
D/o. lndeen Kandilath
Kaval Chetta House Androth.

2. %hahlda Beegum K.

D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. | (1dave U.K
Makku House, Andloth

4, Aysha Beeg,um P.V.K
D/o. Yakoob P.K
, Puthlyq Pemamvell Kad
, Andlolh

5. Rahm'nh Beegum | K
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L. _
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subaii‘i{é A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.
8. Fathimathu Suhurabi P.V.K'

D/o. Majeed P.V.K
Pentamibieli IKad, Androth.

9.  Siyad Ififdaxw L. .
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
‘Androth.

12 Habsabi PUP
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Administrator,

Admin:_i?étration of the Union Territory
of Lakskadweep, Kavarathi — 682 555.

2. Direct@rate of Industries
Union Territory of Lakshadweep
Kavardthi, represented by the
-Director of Industries — 682 555.
3. Coir Supervisor .
Coir Production Centre, Androth — 682 557. Respondents

(By./-\clvocate: Mr. S. Radhakrishnan)

74, QA 510/2013

Haseena (@ Haseenabi Therakkal
Therak}él House, Kadamath
Data Egfry Operator

Vi llag%",f)'_"\i\/eep Panchayath, Kadamath Applicant

—

(By Advocate: Mr.R Sreeraj)



b

- les
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti - 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat =682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555 °

'The Sub Divisional Officer and
Programme Officer MGNREGA R '
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

785.

I

QA 557/2013

K.V.Naseer -
Kodavalappu House, Kiltan

Cook, Govérnment Senior Secondary School

Kiltan

K.P.Dawood - :

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants :
Kiltan o ' Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

“The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



/}'m;

1086
Department of Panchayath :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558 '

LD

4. The Chairperson
Village (Dweep) Panchayath .
Kiltan — 682 558 ‘

5. The Principal
Government Senior Secondary School
Kiltan = 682 558 '

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76. QA 566/2013

P Safiyath S
Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

PP Ismail
Cook, Government J.B.School
KKadamath
Residing at Kadamath Island

o

3. M.P.Attakoya
Cook, Government J.BB.School
Kadamath
Residing at Kailiyammakada
Kadamath Island

4. K.K.Khalid
Cook, Government J.B.School
[Cadamath -
Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath
Residing at Kunnumpura
Kadamath Island

Respondents
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6. Ummer P.P.1 i
Cook, Government J.B. School
Kadamath -
Residing at Alikothapura ' -
Kadamath Island a

7. Hidayathulla P e
: Cook, Government J.B. School
Kadamath
Residing at Kadamath Isl and

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath
Residing at Kadamath Island
9. ookunhikoya P.P o
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath N
Residing at Puthiyapura
Kadamath [sland

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada .
Kadamath Island

11, JaferP
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath |
Residing at Pupathada :
- Kadamath Island - Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

4. The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.$.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)
Versus
. The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath

2.

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Pr mc1pal

b e e

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556
(By Advocate: I\/lr.S.Radhalq'ishnan)

78. QA 580/2013

I, Yacoob :
Kathathe Chetta House, Kgdmal.

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4, Yacoob
Kaladi I-IOL,xse,.Kavaratti. ‘

Respondents
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12.

14,

15.

20.
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Muhammed Salih .‘
Aynepura House, Kavaratti.

Fareeda Beegam

Molokcpura House, Kavarattl.
{

Saleem
Pallicham House, Kavaratti.

Bamban _
Nambicham House, Kavaratti.

Sayed Abdullakoya |
Chendipura House Kavarattl

Nafeesathbi .
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House Kavarattl

Jaffer

Marikilam House, Kavaratti.

© Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House,; Kavaratti.

Fathahudeen
Kadapurathaba House, Kavarattl

Muneer
Kuttipapepura House, Kavaratti.
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21, Ashik :
Puthiya Alikom House, Kavalaul

22.  Muhammed Musthafa,
Achadapurakatt House, A-ndrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain .
Beeranthoda House, Kavalattl

25. Muhsin
Beeranthoda House, Kavaratti.

26. Rauf :
Chettipura House Kavalattl

27.  Hazarath .
Chungam House, Kavaratti'

28.  Khalid :
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

L. The Administrator
Administration of Union Temtoxy of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath -
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture 5
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
' represented by its Executive Officer,

Applicants



Pin — 682554

BRI

(By Advocate: Mr.S.Radhakrishhsﬁjf

79.

1.

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum -’ ‘[
Cook, G.H.S Kadmat c
Residing at Melachetta Hauumakudl ‘
(adamat Island

(By Advocate Mr.P.V. Mohanan)

1.

-Versus _

Fhe Admmlstrator 1
Union Territory ofLakshadweep
Kavaratti — 682 555 . ‘

Director of Panchaydth

Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavardtti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant

Public Library, Kilthan. Is]and 682 557

(By Advocate: Mr.S.Radhakrishnan)

80.

[ :'i:f‘

OA 601/2013

Rasheed Koya S. V ‘S/o Abdulla Koya P.S,,
Shaiknaveed (H), Klltan Island PO.,

Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu: Sreedharan)

 Versus

P

Union Territory ofLakshadweep, represented by the
Administrator, Kavaratti Island Pin — 682 555.

")r

Respondents

Applicants

Respondents

Applicant

The Director of Panchay_a@h,- Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555

The Chairperson, Vll age (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep,
Pin - 682 558.
The Executive Officer, Vll age (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public lerary,
Kiltan Island, Union Temtory of L akshadweep,
Pin — 682 558. o . Respondents

(By Advocate: Sri S. Radhakrisih;gg@:(qm, 2.4&59)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, Slo. Ilamzath
Sara Manzil House, Agatti. L Applicant

(By Advocate: Sn K.B. Gangesh)

Versus

The Administrator, e
Administration of the Umon Temto;y ofLakshadweep,
Kavaratti-682 555.

Director of Panchayats, ' S
Department of Panchayats,; : ‘
Administration of Union Terltory of Lakshadweep,
Kavaraiti — 682 555. - '

Depart ment of Educatlon Admmxstratlon of the
Union Territory of L akshadweep, Kavaratti,
represented by its Director — 682 555.

Village (Dweep) PanchaAy'étw
Agatti Island, represented by its Executlvc Officer, _
682 554 o . Respondents

(By Advocate: Sri S. Radhaknshnan)

82.

I

QA 635/2013

Fathahudheen K P, aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agam

Younis, aged 31 years, S:/_p;_.'A'bdulla, Mariyathoda House,

1



N3
Agatti.

‘3‘ K.M. Shahida, aged 40 yeaexs D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged 46 years; D/o Abdul Rahman,
~ Kuttiyam Mukriyoda House'__Agattl - Applicants

(By Advocate: Sri K.B. Gangesh)ﬁﬁ

:_‘\;/ersus'
l. The Administrator, ,' L
Administration of the Umon TemtOry Of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services; | 1§,'gf’3f
Directorate of Health Services,

Kavaratti —682 555.

3. Medical Officer in chaxge qy
Community Health Centre, Agam 682 553.

4. Medical Officer in Charge, ’Rajlleandhl Spemallty Hospital,
Agatti — 682 553. R

5. Village (Dweep) Panchayat Agattl Island, represented by its

Executive Officer, 682 553. Respondents

Sl

(By Advocate: Sri S. Radhakrishnan)

83. OA 791/2013 T -;' 

Fareedé Beegum M.1., Meppada Ilam,

Agatti Island. e Applicant

(By Advocate: Sri K.B. Gangesh)

j\./ersus
1. The Administrator,
Administration of the Unioh’ Temtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, 1
Department of Panchayats,
Administration of Union Ferr1tory of Lakshadweep,
Kavaratti — 682 554. i



682 553. Respondents
(By Advocate: Sri S. Radhakrishn;r;‘),“f .
84. OA 822/2013 IR
B.P. Navas, Aged 27 years, S/o. Ké‘smi M.P.
Valiyapura House, Kilthan Island P ® :
U.T. of Lakshadweep. L . _ Applicant
(By Advocate: Sri P.V. Mohanan),gj‘;
'f:V,e:rs_u.si
TR
1. . The Administrator, B
UT of Lakshadweep,
Kavaratti-682 555.
2. Director of Panchayat, ”
Department of Panchayat,
Administration of UT of Lakshadweep,
‘Kavaldul - 682 555.
3. The meupal Govemment ngher Secondary Schoo] L
Kilthan [sland - 682 556. Respondents
( By Ndvecale @ SR K R&ALA‘(LQ;AM\/;\,)
85. OA 880/2013 :
Muthukoya N.P - 5‘- P
Nalakapura, Kiltan Island:: , :
Union T emtoxy ofI akshadweep 682 558 Applicant

Project Manager, De51ccated Coconut Powder Unit,
[Lakshadweep Development‘ Corporatlon Ltd,,
Agatti, Kavaratti — 682 554}

The Deputy Director (Admn’.‘)‘;\ELakshadweep Development
Coxporallon Kavaratti - 682 554 '

Village (Dweep) Panchayat?

Agatti Island, repxesented'bf t ‘E;;"ecutive Officer,

(By Advocate: \/[r.Shabu Sreedharan)

Versus

Union Territory of L. akshadweep replesemed
by the Administrator S
Kavaratti Island — 682 555



‘Director of Panchayath. |
Union Territory of Laksh
Kavaratti Island — 682 5

The Senior Admmlstratnﬂ’e"()'fﬁcer
Education (District Panot “ayath)

Union Territory of Laksh,ad;
Kavaratti Island — 682 S5 E;;_I!

;}I
.i k

The Principal i r} ’l
Government  Senior Secb ar)!/ School
District Panchayat, Klltan Island

e v masmai e

.h-(...r-..- <

Union Territory of Laks}ilsagdweep 682558

(By Advocate: Mr.S. Radhakmshnan)

86.

OA 898/2013

K.C.Abdul Khader ‘|,1 ar

Kulikaraya Chetta Hous
Chetlat Island i i;

Union Territory of Lakshadwee p 682 554

F} e ! “

"i

(By Advocate: Mr.Shabu Sreedharan‘) y

—

115

by the Admlmstratox ?
Kavaratti Island — 682 5-5.

The Director of Panchayaﬁh L
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admin_ist'rativ;e' Officer
Education (District Panchayath)
Union Territory ofLaksl’aaﬂdweepi
Kavaratti [sland — 682 55;‘5'3‘5"”1’3’ ;"H

The Principal "h‘ 24
Government Senior Secondary School
District Panchayat, Chetlat Island

Union Territory of LLakshadweep 682 554

Vb
B :

(By Advocate: [\/Ir.S.Radhakrisﬁflan)' :

Ry s
W
i

Respondents

Applicant

Respondents
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rlll . o
Project Manager 1";;l~
Desiccated Coconut Powder Unit

Lakshadweep Development Corporatlon errted
Agatti, Kavaratti —682 555

The Deputy Director (Admn) \
Lakshadweep Development Corporation
Kavaratti — 682 555 l.' '

Village (Dweep) Pancl' ayath

Agatti Island represent=d by its
Executive Officer - 68‘.2_5»53_

RN

(By Advocate: Mr.S.Radhakri;zs_hnan) .

89.

l.

(By Advocate: Mr.K.B.G}arlgel:sh)

0A 9392013

Safiyullah K.C. e
Kuttiyachada House
Kalpeni Island "

Saifulla M.]

Melaillam House _:

Kalpeni [sland By
Brea o

Kunhikoya M.V R

Mathil Valiyammada House - )
Kalpeni Island [

s
i

Kidave K.O
Kakkachiyoda House !
Kalpeni House

Versus |

The Admrmstrator T

Administration of the Umon Temtory of Lakshadweep

Kavaratti Island — 682 555

l

Director of Panchayaths
Department of Panchayaths

Administration of the Union T emtory of Lakshadweep

Kavaratti [sland — 682 |.>5;5

Lakshadweep Burldmg Development Board
Union Territory of Lakﬁhadweep
Kavaratti represented by 1ts: Secretary - 682555

"%;,:: :
I IR R

Respondents

Applicants



The Technical Offcer; | .
Lakshadweep Bunldmg Develmeent Board
Kalpeni Island - 682 553

Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan) -

90.

I

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House -
Androth Island
Mohammed Ubaidulla
Chodath House ‘
Androth Island

Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)' N .

Versus '

The Administrator , T
Administration of the Union Temtory of Lakshadweep
Kavaratti [sland — 682 555 .

Director of Panchayaths
Department of Panchayaths

Administration of the Union Temtory ofLakshadweep
Kavaratti Island - 682 555

Lakshadweep Building Development Board -
Union Territory of Lakshadweep '
Kavaratti represented by its Secretary — 682555

The Technical Officer
Lakshadweep Building Development Board
Androth Island - 682 554

Respondents

Applicants



® 19

5. Village (Dweep) Panchayath
*Androth Island represented by its
Executive Officer - 682 554

(By Advocéte: Mr.S.Radhakrishnan)

91. OA 952/2013

[ Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya
Casual Labourer
Power House, Kalpeni
Residing at  Chakakeel House
Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed
‘ Casual Labourer
Power House, Kalpeni
Residing at Pokkayoda House
Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P '
Casual Labourer
Power House, Kalpeni
Residing at Pallath House
Kalpeni ’

(By Advocate: Mr.Hariraj M.R)
Versus

I Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

3. Executive Engin'eer
' Department of Electricity \
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

Junior Engineer,
tZlectrical Section, Kalpeni
Union Territory of Lakshadweep

CA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti

Union Territory of Lakshadweep -

(By Advocate: Mr.P.V.Mohanan)

l.

Versus
The Administrator L
Union Territory of Lakshadweep-
Kavaratti — 682 555

Director (Rural DeVelopnieﬁt)

Department of . Rural Development
Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

l.

OA 1202/2013

Akathar Ahammed K.K

Internal Inspector ,
Agricultural Department, Kalpeni
Kunnamkulam House |
alpeni Island '

Union Territory of Lakshadweep

Mohammed Igbal KPV

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island _
Union Territory of Lakshadweep

Respondents

Applicant

Respondents



VA
Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)

| Agricultural Department, Kalpeni

Pentamveli House
Kalpenl [sland
Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

 The Administrator
~Union Territory of Lakshadweep

Kavaratti — 682 555

Director of  Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep
Kavaratti —682 555

A‘gricultural Officer .
District Panchayath (Agriculture)
Kalpeni Island - 682 557

Chief Executive Officer.
District Panchayath :
Kavaratti — 682 555 _ : Respondents

(By Advocate: Mr.S.Radhakrishnan)

94,

0.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya ‘

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

l.

Versus

The bmon of India

Repr: sented by the Sccretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.
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- 2. The Administrator |
Union Territory of Lakshadweep
Kavaratti — 682 555.

(OS]

Executive Engineer

Department of Electricity

Kavaratti, Union Territory of
' Lakshadweep ~ 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. - Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the fo.llowing common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

A.‘ppli'camé in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements arc for 5 to 10 years and others are for two/three'years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchéyats. FFor the sake ‘Q‘f convenience, these cases. are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of ia,ll the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case of'a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\c} direction to re-engage them.



' ' 2.3
3. Th‘e short questiori that arises for c_onsidera"on in all these Original'

Applications is whether the applicants are entitled to get their services

regularized.

4, It -has been noticed already that in majority of the cases, the
applicants have been engaged to work in various ‘departments under the
Village/Dweep Panchayats *and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by al :
Division Bench of the Kerala High Court in Administrator and anothe;f
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis

for 89 days, though, of course, many of them were re-engaged -after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departmehts under it, the
contention raised by the respondents is that fheir engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

0. In this context, the' learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

b Secretary. State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179, :

4. Official Liguidator Vs. "Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappé Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in varigus Departments like the Department of Science
& Technology, Industﬁes, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 “and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have béen working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
Working as casual employees for more than 10 years and quit.e a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for Several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'00s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a .landmark judgment on the subject of
“irregular” or “illegal” appointments in public'émployment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing thei above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointmenfs. It was further
observed that it would be erroneoﬁs to merely consider equity for a handful
of people who have approached the Court with a claim, while ign.oring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after reférring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employées be considered on merit in the light of the principles settled by
the Apéx Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the'Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,

observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously foll&wing the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that th'e;..Same must be done within the
four corners of the delegated power by the authority
concerned." ) ‘

12, In the above case (Harminder Kaur), the appell‘ants wél‘e school
teachers “and they were appointe'd .?by ‘the Education Department of
Chandigarh on contract basis for a\’ specified period. In the offer of
appointment itself it was made clear that the ‘appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appoihtfnent could be made only against sanctioned
post. The Apex Court while concurring with the viéw taken by the High
Court h_gli‘_d that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act and also the
doctrine ,Of equality enshrined vunder Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court elxpressed,the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing t}he age-limit provided in the Rules.



‘ 3. InNanjundappa (Supra); the Apex Court had held thus:-

IS

“If the appointment itself-is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularzzatzon is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this, bunch of
cases is that the authorities concerned, be it the Lakshadweep
Adminisfration or the Village (L}:weep) Panchayats/District Panchayats,
have not shown any anxiety about the sad pligflt of many of the employees
who hav.e. continued in service for one or two decades or slightly less. It
is also not clear whether any‘ attempt was ever made to regularize the
services of those irregularly appointed employees who had corhpleted 10
years of service as indicated in Para 53 of the Judgmenl in Umadevi

(Supra) at that point oftlme

16.  Be that as it may, the fact remains that hundreds of empIO)‘/Vees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical bréak of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
| the serv”f’ces of quite a number of those employees throughout the year; but

Cstill it ai}Speafs that many of them have been allowed to continue. Many of
them have been engaged in onev scheme or the other sponsored by the
Centrai Government or il some such other schemes or programmes floated
by the 'Adrfri_inistratiori on its own by utilizing the funds available with it.

The Administration or Villége (DWeep) Panchayats have not come out with
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any data as regards the actual r.equi',rément of employees in wvarious
departme;n_tsf under them. It has been noticed that in some of the
departrhen’ts, the casual employees have been working apparently é.gainst
regular posts for yeafs together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to givé minimum employment to maximum
number of jobless people at least for a few days m a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not.pr(‘)pose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the’ least. |

" Panchayath Cases

18.  In the other bunch of 80 Original Applications, in which the
applica’ﬁts' _;fi}:iave been engaged by Village (.Dweep) Panchayats or District
Pancha.yait,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases ibn view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approac‘he':d'.'this' Tribunal, aggrieved by the failure of the Union of India
and the“Lakshadweep Administration in granting them temporary status
uhder tvbe Scheme for Temporary Status & Regularization introduced by
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the loeal residents of Agathi Island were initially undertaken by the
Public Wdrks Department. Later, it was. entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society uééd to manage the Seheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweerﬁ Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
“the year 1995 all the assets and liabilitie"s of the Island Council of Aga;thi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After con51der1ng the claim of the casual labourers the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical Sformalities .are completed and the
Scheme is made applicable expea’itiously.

¢) From the date of issue of these orders and until the Lakshadweep

' Administration prescribes the scheme to the Panchayats Jor
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d).;} :No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applicat_iorij_s;;Né.l297;&"'218 of 1998 had rejecte

identical relief claimed by some oihér casual labourers, holding thus:-

21

. . _
"We have carefully peridsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

d an

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Ana’roth/Mim’coy.J‘ The
Chairpersons of the respective Island Council might have with or

‘without proper authority from the Councils issued whal are
- purported o be appointment orders and the subsequent service

certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of

" Lakshadweep in order that they might have a cause of action before

us. The applicants have not adduced any évidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration..............

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 1o give employment 1o them. It
probably might have offered some succor by way of daily rated
wages o the unemployed local persons................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expendilure on
account of wanlon appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

- The above decision was confirmed by a Division Bench of,the High

Court in O.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned'supr'a.__‘ This order was also confirmed by the High

Court in'O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has commitied a grave error in

giving direction to  Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status o

casual labourers. The direction given io the Panchayat not to effect
any appointmenlts till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinént to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another 'asp.ect of the matter. In the courseb of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
“in office of these Panchayats. More importantly, fresh engagements are
being ~made on  political  basis and  some  of the

disengagements/retrenchments also have political colours.



25. In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in_ the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no powér to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above casé that the f’anchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, local



development works, primary education, health and sanitary scheme etc.

For this purb"osé, the Panchayats can engage workers and therefore

" necessarily the Panchayats have the power to regularize or absorb casual

workers, especially after-the introduction of the Lakshadweep Panchayats

- Regulations, 1994. The learned counsel has invited our attention to

Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical >arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to en’tertainﬁthis bunch o‘f Original Applications relating to

employees who were engaged by the Panchayats.

28. Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for

protection under Chapter V (a) of the Industrial Disputes Act and that their

“services cannot be dispensed with arbitrarily. It is further contended that

one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been wdfk-ing since 1994 while others hbave put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the’learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the cétegory of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years, There are only very few who have
been working for 2-3 years or less, Most of them are still continuing on the

basis of interim orders passed in these cases.

Lo A



30.

When these cases had come up for cons;deratlon before a Single

Bench (Judlcxal Member) on 3 7. 2013 the followmg order was passed:-

“9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed: in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a

heterogeneous cluster. Continuance of interim order or vacation of

interim order for all without intelligible discrimination would not meet
the ends of justice. - Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning - for a long  time -without the intervention: of the
Court/Tribunal), (b) the qualifications. prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10..  For this purpose, all the serving casual labourers should be

_identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT| and the like and also those who have been
inducted under specific schemes ,

(b) Those who have been inducted with specific -qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date ‘entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above. .

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting  list (WardW/se/ls/andW/se) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their dec:szon commun/cated to such individuals.

12.  Similarly, those comlng under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which . would enable -.those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter grvmg them a notlce of two
weeks before d/sengagement

13..  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for .certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as.contended by the ccounsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation glven on the next date of
hearing.” :

. & .
31.  Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categdri%e the
labourers group-wise as delineated in the above ‘interim order. Thereafter,
several employees were suought to be disengaged. Understandably, all these
emploYees who faced the threat of disengagement have approached this
Tribunai and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P. (CA?)
No.133/2012 and No.606/2012, contendmg, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In thrs context the Administration has also. referred to some of the
schemes floated by the Union of India which ensures minimum 100 days

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there 1s nothing on record to show that the applicants
had been engag.ed against any sanctioned -posts or that they were so
engaged after undergomg regular selection process, In our view, the
Administration has been largely respon51ble for the prevallmg unfortunate
scenario. It may be true ‘that- the Administration or Panchayats in their
anxiety to give éome solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments’ or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are des_tined to face this rigmarole without any
demur or protest. These people cannot aspire .to_ get employment in the
mainland also. The predrcament of the islanders is understandable
However, going by the catena of decisions referred to above it cannot be
held that the appl-lcantsare entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in .serviee

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for.the last 5 to 10 years is also

equally pitiable. These employees, in our, view, are entitled to ger the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are ’being made, It shall be ensured by the
Administration that the en(me process of engagement of employees on casual
basis (if it becomes extremely-essential and unavoidable) is streamlined so

‘as to avoid unnecessary legal complications in future. Appropriate

guidelines/regulations can be formulated for engagement of casual
employees in the projects (cither seasonal or otherwise) that may be

implemented in the island.

4. We refrain from issuing any other directions since, in our view, it
falls within the domain éf the Administration. However, the Administration
shall address the issue relating to all these.émployees.who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation i!% age, educational qualifications etc. while making

regular recruitment. - -

35. Original Applicaﬁon Nos, 212, 266, 268, 299, 325, 347, 354,366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain . them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed. ,

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! v '
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